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‘was a selection post. The promotion of the applicant

CENIRAL ADMINISIRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Transfer Application No, 1703 of 1987(L)

( Writ Petition No. 566 of 1985) %

Girija Dutt Pandey « « « o « « + o « « o « o Applicant
2 Versus

The Union of India & Others « ¢« + « « . . « Respondents.

Hon'ble Mr, Justice U,C, Srivastava, V.C,

Hon'ble Mr, K. Obayva, Member (&)

( By Hon'ble Mr, Justice U,C. Srivastava,¥C)

This is a transfer application under section
29 0£ the Administrative Tribunals Act, 1985, The
applicant filed a writ petition before the High Court
praying that a mandmus be issued commanding the respon-
dents to égnsider the case of the spplicant for promoti;i
on in accordance with law and give him promotion as due K

. _ .
to him and that they may redonsider the illegal decisiong
made by them and they set aside the same or aiternativelﬁ
this court, by issue of an-otder,or direction in the r
nature of Certiorari quashing the orders lof promotions
issued in favour of the opposite parties no. 5 onwards
and a prohibition may be issued restraining the respon-
dents nos. 1 td 4 frqm promoting anyone under the grad-

uate quota or from the cadre of Assistant Yard Masters

or Traffic Inspectors to the postsﬁof Station Masters

under the pay-restructuring policy.

2. The applicant who was awarded minor punish-
ment number of times earlier, Taewgporhiceng was promoted’

&
as Assistant Station Master in the scale of Rs, 425-640/:

on 28.6.1982. The next higher grade i.e. 455~ 760(Rsg)

Contd. .2/~
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as station Master in the grade of Rs, 425-700(&s)

was made w.,e.f. 1.8.1983, prior to which although he
Wwas working in the said grade. It appears from the
fects, stated by the parties that it was only a local
and adhoc arréngement subject to the availsbility of
the regularly selected candidate. In view of the
restructuring the applicant was considered for the
post of Assistant Station Master in grade Rs. 455*700/;
which was a selection post through modified selection
procedure, whose médalities were specifigélly speit
out by the Railway Board as 'one time-{éi??ﬁﬁﬂati@n in
order.td implement the restructuring quickly and
expéditiously. The cadres of assistant Station Masﬁer,
Station Master, [Iraffic Inspectors and Yard Master,-

which have been brought under the control of Twanspor-
' ' ‘v Altheush

tation Branch, have been distributed p§r5§mtageﬁﬁigé;é&,
the different cadres of T'ransporation Branéhaére
divicded in several grades, having fixed percentage of
posts in each grade;‘the chamnel of promotion for the
various posts was evolved by the Genersl Manager, Nor-
thern Railway, Keeping the operational need of vital
Rallway system, and prospects of promotion for each
Category of staff was alsp provided. and the chart of
final promotion was issued on 1,8,1983.

3. According to this chart the categories of
issilstant Station Masters, Station Masters, Traffic
Inspectors and Section Controllers grade Rs. 455—7GD(RS)
/470~750(Rs) were Classified as ‘selection post' and
in each category, there was ap provision for direct

Contd, 3/~
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recruitment to the extent of 15% vacancies besides
10% reservation for non-ministerial dea@rtmenuul CTe oAl
graduates were also made and 75% of vacancies were

required to belfilled by che rankers through a positi-
ve act of selection. The Assistént Station Mastery of
these two grade were provided further acdvancement
tOWurQo the higher grade DOQtQ namely, Station Master,
~gsistant Yard Master,Traffic Inspector and Section
Controller etc. The spplicant was promoted as Assista-
nt Station Master in grade Of ~s. 425-640(<s) i.e.,

on statug promotiocon, but he expressed his insbility to

move on trensfer due to his domestic problems, which

was accepted and under the rule thus, he became dis-
8% _

.
entitled f for one promotion eccording to the respondent,
that
with ‘the results/others were promoted,
. -with
4. The restructuring took place in accoxdance’

the Railway Boar&'s letter dated 29.7.1983. The

railway Board head prov1oed two alternatives for both !

the categories of assistant ation Masters and Station
{

Masters. In the first alternative, the cadres of

Stetion Mesters and assistant Station Mastergweres v 17

zmalgamated and @ fixed nercentage wes nrescribed for
each c¢rade of the intermixad cadre; while in the gecond
alternative, both the cadres were provided senarate
percentage. rlhese two alternatives were Drovided by
the mailway Board, keepning in view the fact that there
was no harmony between the different zonal Railways.

In some zonal Qailways, the cadres were integrated,

COntd. L) 4/"'
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o while in others the cadres were separate. The spplice-
f nt was promoted as assistant Station Mester in the

Grade of Rg, 455-700(RS) as mentioned sbove as the

result of restructuring., It has been g%ated by the

! respondents that the staff enmpanelled for various
categories namely, Station Master/dssistant Yard Master

| . /Braffic Inspect/Section Controller in grade RkRs, 455-
700k8) /470~ 750(.8) against 104 Graduate Luota were

} agssigned seniority from the date of joining the categ-

orges for which they were eamarked, They were assig-

ned seniority in re }SCLiVP cadres from thﬂ jate of

l ~ joining in uc<oroance with the provisions laid down

under paragraph 302 of Indian zailway Lastablishment

~

Manual, The Graduate wdota Steff was not recruited

£

(ap
Q

o to undergo trainin r & veriod of 3 years like

‘ Praffic Apprentices recruited from ‘open marketl In
|
{ view of the facts that they have already gained much

experience. TIhe Assistant Station Mastesrs who were

1 " recruited on and after 1.1.1982 with minimum Gualifi-

~

(

raduate, were not to be dromoted automatic-

D]

cc %5

()

J.Ol’l

f)
\

L

! 2lly in the higher grades, &nd they were to seek
advancement alongwith other dssistont Station Maste
'iheia@piiEﬁﬁtﬁﬁﬂﬂﬁ@ﬁdﬁﬁxﬁhmtxhgxwmﬁﬁmwtxpxmm®t$§2u:

the records that M.5., Usmeni and

[N
[9)]

3
M
)
=
192}
i
I
]
3

5.5, 8ingh were empanelled cos Station Mester in grade
s. 455-700(18) against 10k graduate cuota, for which
the panel wes announced onz7.9.1983. Ihey were also

st-ation Master in grade s,

0]
=
(S}
)
o
(V]
}.J
}_l
m
0
5
n
e
U\
|._l
0}
(un
&)
&
[ €}

155-700(33), under cedre restructuring. Hence, they
had tuwo ontions before them to seek advancement in the
bb/ | catecory Of A.8.M. or S.M. grade .s, 455-70C{r3), for
I

Contd, .53,/ ~
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which they were empensmelled on 27.9.233 agcinst 10k g
graduste guota.

5, 50 far other two persons whéSe name i .

were given by the applicant is concerned with other
persons, namely, Imtiaz Ahamad,Gopi Sinch,S.B. Kharba-
nca and S.P, Gupta, who were the re gular incumbents

of grade «s. 550-750(x3)" on 31.7.83/1.8.83, were
promoted as Station Superintendent in grade ws. 700~
900(k8) in accordance with the provisions of the
Promotional chaurt, and théerr case wes different from

"that of the

f‘)

»lngnt, who was the holding the post of

Assistent Station Master esrlier as temporary arrange-

N

Ment only. 5o far as ke 1,C, Srivestava and J.S,

Lali, who wwere the regular holders Oof grade Rg, 550~

750 on 1.8.1983 in the cadre of Yard Master, were also
"\
given advancement as Station Superintendent in grade

&~

RXs. 700~900(RS) under cadre restructuring, under which

the existing vacancies were swelleduyp.,and they

were to be filled through the modified procedure, as

has been prescribed in the res tructurlng, order igsued
by the Railway Board, copy of which is on the record.

P - The other three persons ageinst them, the

applicant made a compl 1nt thet Sri Latnakar Pqncey,

Parvez rhmad end Javed ahmad were-.also empanelled os

Station Master in grade Rs, 455-700(RS) against 10%

graduate cuota. They wers absorbed in the cadre of

Station Master in grade RS, 455-700(2S) after completing

the training. rhe aspplicent colild have been given
due to him
arp artlculgr pay=- scale4and should have been promoted

A

An case, he has not refused the promotion for the time

Contd..6/—



' 2 =0x.. Jshe letter dated 5.7.1982 written by the applicant,
. 4 . is .

which/on the record in which it has bzen statzsd that”my

family circums tances to not permit me to move on trwnsfer

aﬁd promotion to RM.N.R. as R/G S M. therefore, I Lequest

‘your honour to please vend it till the expiry of this

educational session and oblige.”

7; Thusg, under the rules, the respon cnts ha?e

admitted that the applicantvis entitled for a promotion for
after '

: , a period/ane year and in view of,the Railway Boagrd circular

P and relevant rules, he becomes junlau to the persons whose

were made ans
S i promom_on/cqn not claim seniority over them., Ihe applicent
i . -

heving lost seniority because of promotion of his guniors for
one particular session in which he did not state theat they,
thereafter, joined promotional post whereever he has been

nromoted; can not now mage a complaint against the promotion

A

i of the person who was Junlor to him and dCCOIGln V.. SO f‘c‘.rI
] as the benefit of the esarlier appointment on the post of ¢

."E)

hssistant Stetion Master is concerned, it was only a type

o concer | ‘
1

of adhoc and tumporary arrangement with a clear stipulation

]
n

and he will not be entitled to claim benefit for the same,
] not

5 Consequently, the applicant will/be entitled to get &ny

5 relief which has been prayed by him in the epplicetion,

; sccordingly, the spnlicetion is dismissed. No order as to

the costs.

. Z4>///
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Te
N The Hon'ble the AcMm uhlaf Just ca &
| . his companion Juﬂgae of the aforesaid Jourt.
The humbla putltmn of thﬁf p@’&ltigner
_abOVunamad mo 8t respectfully showeth as undar»ﬁ
: 1¢  That the petitioner was sslected as a direct

—‘ | racruit to the post of Asslstant gstation paster,

through the Railway Service Commiesicnm, in ths year '
1957 in the then lowest scale in the cadre of

—\‘}\/

Assistant Station Magters.

2 hat evarsince his joining a8 Asmstant i
| stat"s on M?swr in the Wérthern Railway in the year /

195’2', the petitioner has been discharszing his dutxes '&

with all davnuen and macrrgby and k there hag net
besn any arigvance raised againgt the petiti onar frozﬁ
- - any quarter regarding his 70rk and conduct, nor any
N ad ver se remark has so far bsen Communicated to him in
| any year, s that the petitioner lsgitimately
presuses that his character robl is excellant and
wk unblemi ghad. i

;'5. That the petitipner s-;uhi 1s éo!‘king é,s Assi stant
Station Ma;ster was ordered to officiate as Assistant
station Haster in the sCa la gf 455-700 with 8 ffect

from 104641978 111 thﬁ aforeasaid sc«z‘!e was glvan to

hm as a s8qual to mstmctumng of 8Calag in tha
/08 prcﬁw Rai lwavs with effect from 1.&1983 (effactive da’oa).

de Thsa.t thare are yar inus cadregs in tha Northmrn




y

a8

V,
L5 %
Fai lways (like other Zpnas) on the opsrational and .
> |  traffic side. The posts of pssistant gtation

¥asters form one cadre and similarly the posts of
station Masters, Treffic Tnspectors and Yard moters
constitute separate cadreseache

5e That within each cadre, various wales c-)f pay
heve been prescribede. A direct recruit to the po &b
of Assistant gtatign Weetar is appointed in the

V- lowest scale, i.8., f5e332 ;560. The 'posts'in the
highsr scales in the cadre of Assistant,gtation

Vasters ars, howaver, filled by promstion and ne

-~

w"\L“‘W‘:.f—MQM = - Y&«cw'({\
c

/<d1 ract reécruitment to such higher a%ala is made)'v“})*/z
It may, however, be wbmitted that ng dire

racruitment is wmade to the poste in the various

8cales and pay of statmn matar Yard Masters and

I Traffic Ingpectors, all of which are filled up by
promotion acmrding to the prescribed spurces.
V 6e That as on 31.7.198, the fo llowing ware the
. " 8¢aleés of pay in ths cadres mentisned be'lbw in the

Northern Railways:-
{a): stat tiow Maste:rg

Bed25 - 640/-
Red55 - 700/

&.550 - 750/10
Rs.'?OO - 900/..
e840 -1040/+

(b)_issistant Yard paster
Re455 - 700
k550 - 750
Re?00 = %0
T840 w1043 /w

i



(e} Traffic Ingpectors
" '&455 ; 7@0);. “
I ReB5) = 750/..
fe700 » 900/-
Rse 849 «»1040/...

dy_ Asalatant f'tatmn mstars
e 330 = 560/.
Bed25 - 640/.
‘; Bed55 = 700/=s

Te That while working in the scale of g.425;640/;
és an Ae%iatant Station Ehstar tha petwtlon@r was
promoted to tha post of Station Mastur in the sama
8cale, by an order dated 28.6 1982 pogtlng him to
Rehmat Nagar Railway St&tion as §agt Giver gtation
Yastere The pstiticner was at that time ppsted asg

/g,‘
¥
4

is now, a5 Assistant gtatien Yaster , Pratapgarh
Bailway Statione 4g the pstitinner “had ‘already gt |
i#! - ~his children admztt@d in the educatipnal 1nwt1t4tions
' . - by/ggak time, the oxder was servad uppn him, he ézota
g a letter on 5.7.1982 ad dressed to the oppoq1tu-party
o o4 st&tins that as the domastic clrcumetancas did
not parmzt the patitigner to lsave Pratapgarh till
the end of educatinngl saéseion, hig promotion mizht
be allowad to psnd ti11 the end of the educational
s&ssxon. A Copy of the petitigner'g letter dated
547 .19 62 is Anﬂexuvﬂai to this petition. Howaver,

ST BN S O D

the opposite-party np.4 treating the aforesgid latter

o b3 a denial of pvomeéﬁan inatead of tdeating the

8ams as a request Peane®% to allyy him to join on

L (‘MM:? the post of Station Kaster at s later date, pushed
himm intp the o atebgry of the prgmbjuau ﬂcﬂal’dl'ngf
| | Ty U

IIIIIIIIIIIIIII.......IIIIII;II-
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| the Service Rules whﬁré an émploy§6 fé%haing promotion

P | FSEall'not b censidered far prometion again for a

| . period‘af-gnﬁ year from the date of refussle Thus,
the patmtxanes oantlnu@a to wotk as an ssqigtant
Station Mester in the scale of &.426-64Q/- even after

u.7.1982.
8+  That under the instructions aad concur rence
N ‘ of the fentral Governmsnt, the Eallway Board (oppgqlte-
w:lp. - ‘party noe2) decided to restructure the different
'&“ | " scales of pay in the £ gifferent categpries of posts¢

4 copy of the ci?cular latter bﬁarlng no «P( ITI/BQ/
UPq/19 dated ?9.?.1983 prov1alnﬁ for reetructurlng fg
for 'C' and *p*. cadre posts is gnn&kure-z to this
. petition. Tt may be qubmlttad that 0 ﬁgdre posts
N aré the class TV poats carrying a pay upto %.290/-
. per monthw The poste c&ryywnm pay from %.291/- to
%.892/- are kept in group 'G'e gccard1ng1y, the poqts
mentzonad in pmra 6 supre are group 'C' postse The o
ex18t1né and upgr@dad gcalss of ray in’ z@qpect\of th@
ﬁ‘t; varlous rélevsat cat&dgri&e have been giv&n in the
- | statemwnt &pp@nded wi th annsxura-zo

9¢ ... That as far as relevant for tha presant purpese
it may be statad that the totasl number of pasts I8 in
8ach cat&gnry/radr@ were kapt unmodified. In the -
rastructur;na ths upmﬂ@d révision was &llawﬁd in the
numb&r gf pa%ts in each higher geale of each eatagnry
28 would be evidsnt from the follow1np figuregea

f-

evebe



o H - o
- ;,:7t"n cale  Humbér of Kﬂumb&r of
> Dﬁalgna ton 8 éxieting ‘poste as a
> ,

gtse result of -
- pﬂ R ST u2§?ad&ti afl -

‘ . . a . e
T ST . R N L T T
BT S R o [N L R ;N-.-.:-u " R bt
[N o [ N T e

A%8t§.n | 520-560 344(55 y Sé (172)
8t 0 {15%)
Baster; 425-540 226(5?-59) 200 (3245%)

. B om0 4s( 7m) Bb (54
o LT LR T O e £ U R R

"ggitég?' 425 - - 640 75(45%) il (abolished)
(8) 455 - 700 62(37 «5%) 21 (13g)

1550 - 750 25(10%) 72 {43%)
(s) 700 - 900 . 4(7.5%) . 64 (39.59)

it 7 (4%3

) CEA RO RGeS Ep PRt e | g
~ | e T— ca,
| 164 164 -
4 T S T U R R RS R AT B T s
- o
< o 10s  That the scales, b@fgre Whlcb (6) ha g %een
- | marked, are gelection Grade ppetee
P

11e That as wauld be &vsdﬁnt fron 5nn&xuta~2 tha
T~
réstructuring af the Pay-scalasg was done 1n ardar to

bring the amployaaa from thair @x$atlnn scalas of pay-

- to the higher sczles of pay wzthaut any eaanﬁ& in the

nature of tﬂ@lf work or dutiﬁs. It 13 also avident

that in the reatructavzn& plan, th@r@ was

o postu- ‘
lation for promotinn from oné post to the gthet (8ege,

from Asszstant Station Paster to station mastar). The
o emplavaas wsre vnt@qd@d to gﬁt ‘the higher scals gf pay
,é?'éaaQaﬁUQ} in th@ir €X1$t1n5 Posts itsalf. - ‘This is clear fram
| the fact that th& total mumb&r af posts in g given



| . | \/égﬂ
e ' o 1

cadre were not chnnpad as a rasult of restructu*zng.

&
/
-

If there ware any intention for pushmng forward the
émployses from one cadre tg the other, thers ought
to have bsen an increass in hizher pasts with a

cor résponding decreass in ths lower cadre.

'12. That the sallant p@intg of r&structurlng of

the seales are ag under s -

‘ (a) The rel&mnt data fixed for a.wnrd of the
~ . higher sca}a was fixed as on 1.8 1982 w1th
the cgnawtign that the no tional pay shall
be fixed as on that date, but the flnanclal
benefitg would bs given wzth effect from

and according to tha pay so computad as gn

- 1.841983.
A
‘(b) The bﬁnaflt of proforma fzxatxcn will ba
‘ admissible to the persons pla ceg 1n the
2 vacancies arising directly as a result of
\ N  the réstructuring orders and that tha pay

of the staff promoted in the normal cgurse
tp the hlwher grades during the perieg

from 1.841982 ty 314741987 mll be at@pp&d
up in ths prac&dura a8 pr&acr1b@d in tha
Dormal rules ‘with ragard to ths pay fmxad to
& person juniogr to him, whgs@ pay ig fixed
under the réstructuring order.

(c) 4s a result of the cnqng& in thﬁ numbur of
the poats from the catagnry of selectipn to
ngn-aalﬁetlgn and vzc@-vmﬂsa the vacanclee

‘ar131ﬂb after 1.0.1983 th@rhof will be filled




()

& v ey

%

up by promstion aboo;ding tg the normal .
procadura for salectigq/ngn-galectign posts
28 the cmse may bee. But, however, for award
of the new scals of pay as.a ?esult of the
réstructuring to an employee - |

(1) if the oxisting posts have been

upgraded to sslection posts aén block,
the normsl Procedure for select;qn
shail stand. stultificd as one time
excsption;

}(ii) if a part éf‘tha strength ig brgught
into the cateapry of the s¢lection
posts or the existing numbsr of s@lec;
tion posts is increased, the salectian
to these selactinn pogts shall he made
only by scrutiny of servics récords and
the normal procedure of taat/*nte*v:aw
8tes 8hall stang stultified ags one tima
éxcaption for implementing the re.
structuring of scales,

In cases whers g panel hgs baan prupared fbr
filling up some selection posts but rémaing
unopsrated, the panel shall stand supar saded
if such select1on Posts ha ve come in the
Catsgary of nﬂn-gﬁlectzgn Posts as a regylt
nf restructurzng. '

Where the pr omotzong/selections have already

basn finaglizeq and made hefpre 31.7.198% such
promotsas shsll rank a@nxor in the scale of the g
Promotion to thpss pérsong entering that scale i
as a result of restructuriag. : 4

b .
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(f)'The upward revision in the sca1§_of pay_as .
a result of the restructuriog will, not
*bring'abauf any changé in‘tha‘basic
functions, dutias and reaponSibiiiﬂiaef
_‘attached to the posts as then e xistad and

. the game ahall contxnua.

1%  That as wuld be evident from the aforesaid -
submismlons ag a reault of tne 1mplemaqtat19n of the

Eﬁ o pay . regtructurlng decgg1qn of the qallway Board the

~

¢ " persons working in the various scales of pay in the

respective catagpries of assistant Station Vasters,
. Assiatant‘Yard’Mastara-and station Masters should

havé'b@en gtepped up.to the naxt‘scgie in.thé,same

| category, to ths axﬁént of the ascilla%ion in the
number éf‘posts wiﬁhin thé 8ame catégpry‘and their
salarles fixed as on 18 1982 and 1841983 raepectzvely
But the opposzte-partias 1nstead of implementing the
dac:o1on in aocordanca with Law, treated the restruc-
tur1ng proaramme tg be n@é% meant for prgmotlon from
one post to twa other pgqt., The tan per -cent gradugta
quota in maklnp such promotiong has also baen allowad .
Furthar-more, like 1n the case of the petztloner the
normal rules for ngn‘ca1uxdurat1on of promotion for |
one yenr in Caes of danial of promotion at an ear lisr

stage, has also basen anfgrced while 1mplement1na the

raqtructuring nf pay 809123 schama¢

e - That para 123 of the Reilvay Fsta bli shment,
' | Manual, 1n1t1a11y prov1ded that the TP%fflC Aggrant1ces
.will be recruited to £i11 up a m&xlmum of 25%‘of
55’29'%“”“497 annual vacancies for apnolntmant in the catemries of
Sectwnn ontrollars/&sqigtant statlon Masterg/ass1st9nt b

L8
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T on s g

qugta aad tha raat 15 for dlract W%cluztsa It _
g-f Tf' '?_ may furth@r ks aubm1tt@d thgt 31nca th@ graduatlgn

I .fDLf.»waﬂ pres crlb@d &c thﬁ mlnvmum quallfyoatlon for

~

O

Lﬁﬁ-;;‘“Y Traffzc App n tie ‘s, ns far an tw@ d@pa’tm@ntal

"r”<f>..';   ﬂndld tes wera Pmﬂﬂéw“ﬁd it qu%m@ to be kngwn

a8 10%_G¥@da ate qugta. It mwy furth@r ba subm1ttad
thqt w1th r@&wrd t@ th% pests oflgsﬁzqtant Sta tlon

N i ' ’ -

1.1.198?

;[16. Th‘t aeooraznw ta ta@ n@rmal rules thé

"senlorlty of the depertnental candidates - induoted
aa Trﬁff1c Apnzantao@s una&w t1§ 10% 5fﬁdugtu quata
c@uki ba Feckonud gniy Wlti gff&ct from th& de ta >

: | tnav afa ﬁbﬁn b@d aa Aq»istant_statzan Mﬂﬂtﬂfﬁf
'f’, ' fit{» As lqtqnt Yﬁrd Wmst&rs/gactwgn u@ntrailars o

‘ f ;ﬁ‘;f'jq'57t
: p(%p/éaj; }
J - | R
L R IR e /éé?‘
Yard ﬂe ng And i#@fi1c Inqu&cngrs 1n thﬁ acﬁla
i?' af 950‘380 (now 453-700) mnd thuy w:ll ba ﬁ]lﬁlble
ﬁ 4\ ‘;'7 for pr@matlgn to suanVEﬁaﬁv paﬁt . ¢ "ﬁ to f_
| 14504575 (0w 700- ooy.. subs@quﬁntjy, on the
d@mwnd of th@ Un;oa ti" xlwa _admlnwst%attan &
V 4f" - e“rmazkad 10% aut gf tha 259 f@r the d@p&ftm%nt&l

Mﬂ@tars th% mxnlmum @ddGﬁt’an/quAilflCatlon was

\ S cﬁlly los t nll 1ts signgflc@nca wwth affact from o

,«:u’ -

LN

Trmfflc In ﬁQGthB aftcr Cgmp]ﬁtlﬂf the Appx&ntxca‘ |

hlp trax&xn” fgr & pﬂrlod of 3 v&ﬁrs (@nly 9 mgnt

L for dﬁna?tmwntal cendidates), as o presoribed under’

tg¢(£7§”0v“ﬂ7 pﬂFm 12% of th@ wﬁilwgv ﬁ@hﬁbl}@hmant ia nuﬁl

usa 1t 13 anlv aitor th@ unmmﬁﬁmlan of the

Apprantxo@shlp tnﬁ’ﬂl ng th%t auch-@raduat@sfata.

-
L

’7 ﬁ{" r@v1ged wzth sf”@ct frgm 1c1.198? DWQVQMin& tha ]"C
_" : S ﬁraduatign as thm m1n1mam quﬁ11floﬁt1@n fgr the |
o ;J;Z,Q »saui-pgyt.- They fgrb, tha paszlﬁpﬁ gf gradudta

quota aven f@f t%@ derurtm@ntal C”ﬂdld t@s practln' '



R LA

i'ﬂé;i That 1n VI&W af tha ?act than Wmth aff@ct

-” fr@m 1e 1.1982 3ny parm@n Jazazng thﬁ pggt of |
lAg31etant Stﬁtlaﬂ Mathr muﬂt be a r%aduata aI]

s th@ AS%lﬁtant tﬂt?gﬂ maﬁtuys hav& to b@ traatad at |

t and have to b _g Vwﬂ tha naxt pramatzen onlv

; an,thaxr>tuﬁn-mn mco@ dqnge wmth thalr reqpactxva

.fsenlarlty, mathgut anv r?mmlum.- |

;i? Th@t thara 1& no p?oVISlen una@r th@ servxca
7:R$pulatzgna gf Indiﬂﬂ R&llan& pravwdznﬂ f@r any

;quota fgr tha are duat&s far the pu:poﬁﬁ of promotlgn';
- from ona ngst to thé,gthar pgst or fwam an& acals )

 ‘to tkr othar h;rhaw cﬁla mitilﬂ tre sama categpry

ﬁpt whﬂt has kﬁ%n p?avwd@a in par &_125_of th&

| &ilwa, Estnbllqhwﬁnt manuﬂl.;

T

18 That th@ follgaln&_pﬁwﬁons #ho 1 wars. 1nduct@d i
1;;&3 Traffzc App{antices una@f ‘the: d&nartm@ntn] 30m i;ﬁ'
."pfaduata quatﬁ na ft@? thﬁ compzat:on @f th@lr '

 7Anpr@nt3 asth t? alng, wewa abao@bad a8 &s iet nt.; 

'§tdtlan mﬁst@rs in th% soaI@ of 4?5-640 ’vﬁf

almg&bl& te pmomgt1@n t@ th@‘ scale of 455&700/- 1n ﬁf,
tha catﬁggrv af ﬁssmsiant tatgon M&qtur on the

'-ba is of tha1r @@ﬁlo“ltVo“ d@g@vwr in tua 1mplﬁm6m_ .
‘:5tatzgn of the r@structurlnn in tma scalss in quastlam
 'th@sa Asnistant St&twan hastﬁrs hava baan promgtad |
'from thﬁ1r exis tznﬁ paﬁt ot ASQjStwﬂt @tatxgn o

| R@st@ws (qcal@ f¢425—640/-) 1o th@ posts of statign
'[M%Stﬁf (455-?00) 1nmtm3d af Asslﬂtant Stﬁtion

“ ﬁ; starg (455-?00) and that too net on the ba51 of v

,ytbﬁxr sanlarlty but pn uﬂ@ gr@und t hat they belong to.

£ -~
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e m e ey

-‘rasuucmwlau

(.tba ufadu&tf quotd Of 19 | It ay b@ submiﬁt@d

that @&ch gf tnasa paaﬁoﬁa 13 qulta 3¢nior to tha

fA[-petitzanﬂr: who waa runnlnw in txm scale of . _-§{
 ;%.425»640/« an th@ pcat af Aaalstant station ,.'
“fMasteE wit aff@ct from | 1977 | and was even %1'
?"ﬁgfflomat1nﬂ in tqa ﬁcml@ of R.455-?0Q/- (gssigtant
‘” St £ fon Fester } thh %fﬁact fram 10.6 19”8. f7 |
“-rAcca hvly, thare wwa ng ]HSJGf cntzan fgr vzébng
'fdoubla pramvtjnn tg th&ﬂ& pwrsnns (i ae, 3n | | '4
1'}f F@BDMCt af thﬁ ﬂtatua nd gcmlﬁ) ovmv the hﬁﬁd of
“ _”thu pe twtaon&*. It mny Lurtbﬁf b& 3ubm1tt§d thnt »
»1*'£1n the, 01 rculmr 1&tt@§ d"tﬂd 2249, 198 “the | grtharn

j',&ﬁllmﬁY auth0r1t16$ apaclflcallv p“nvxded that ng

‘"lr@SQFVFtlgn w;ll b mada 1o the dxruct recrumtg “

7,f;and tna Praﬁuatu quata waz?a :mpjﬂmantxqm tha_

'TV15;@r1 J Re M@uty& f;f;.;.y f<‘
' ‘:srl R P.§1nnﬁ e “
. ox\i D“T(.K[ .".:.. B “A“.::‘A: 'l\

i cPogFZV&St&V@ T

C o8 Do
L. .
Ty
"'{

4. "
‘g

o ?i'-éog S]f}{"hc S

;cn'

A cOpv af tha pr@mmuzon g“@ar waﬁﬁad 1n favgur gf

th@ 58 nﬁrqgnw ia bﬁing»filﬁd wlth thla rﬁ+§t10n aad
‘ |

momeﬂmﬁﬁm :

- marked as g;nnaxum;"s

»”*19;  That p&?Vg&l u.s Uﬂmaﬂl aﬂﬁ a-S Slnph Wgra
o offlnlﬂtlnp in uh& soqga mf %e4°5u640/- aﬁ th@ Pﬂﬁts

“'gf Asﬁlﬁtint thtlan Mﬁnt*za and wmf? ruanlnﬂ under -

L

Appr&ntlc&shlp u?glnmnmﬂ"n thm cﬁt@ﬁarv af Aselstant

Stmtxon Maﬁthrs wh@n th@ d@clﬂian for restructurlnr '

A;?'eca1@ wms enfgrc@d. ‘Subg@qu@ptly, aﬁtu: the

R
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A N v ETE TR L e
‘ A R - . N
?-E;\; comp]atlgn gf 9 mantbﬁ' t!ﬁlning{ thay mﬁ?@ abqorbed
;Z?Q', i Las. Asstatant 3tﬂtlgn Namtﬁvs 1n tha aca 1& of 455-790
:1‘%_;1f\' f =aftgr 1e 8.198%. Th;a waq qd’t“ due to tham. Howev&r
x,.lkﬁé;'. in th@ p1ﬁ&£%X U?QC@SS of E@QIructuzla_ af th@ pay
‘ 't?iffL{ r= :sPr1§m in %uaatzon th&pa tw@ p@“@ﬁnﬂ w@“a sz&n ana
f<>‘. %"v s ;'_marﬁ promatlon as & s@uu&l th@“ﬁtg and WLT& mada o
;.(f | 'V% "' ~f§;§tﬁt1an F@qiers, 1n tha &0m1@ of R-455-70Q/- with tha
S '%f} ”u'f7¥jrcqu]t that th@v a?a now ﬁnt tlud tg ;at th@lr e
” :L;,  }» | ﬁa}ari@p F1x?d naa n»w%s m@at;aaﬁd'mn tha qrrdation )
- ’Jf*ﬁ?f    ;; “11qt an tﬂﬁ @rts af Stﬁtﬂon Ma gtars (455~700) with
ke '“{,~'ff“‘_ ef foct frgm 1.8.1989 hz i w:ll E&ault in furthar
xT ' %;;i_4i‘t*fbanaf1t tc thamﬂa Ogmp@r&d t@ ofhgr pg,ggna of tha i
i : _fﬁ”,i‘V_ [yS are Gﬂtﬁne?yo» It mﬁv b@ ﬁubmzttad that tlaq% twb % |
.’:.é_; R paragns were QUHLQ?S tg hy DwL;tlonér an the paat ;):
L f»f3  V et Amﬂ3atwnt otthmﬂ ﬁ%%t&ra in tha qcala of 4?5d640.
J L ' } o

-,Th& pats twonﬁr was QIVQQ tza sealﬁ of k-455-700/*

vl

,;a saqual to th@ raatwuctuwznﬂ wzth &ff&ct from

-ﬂ'v ‘ . 1 8o 198? (Wzth flnmn01al b&nwfztg ifom 1.8.1983) and‘L.
B AP |

E& «?Vbn th@ aald sca 1é

;.a., 1.8.198?/1 G 1983 :
"UHd@r th@ restructurmn@ promrﬁmm@ 1tgw1f 3nd

Vfth& &forﬁsala twa parggnw'

]'ngm th@a,fgraaawd Jﬂt@

wera. k&pt
‘;V'QJuﬂlﬁr tg tha patltlgn@x im thax acalﬁ also.

Undﬁr
'l'*'tha cmrcumstanc@a 1f es

fuwthew result of ve-.,
qaqs twa r@?ﬂqnﬂ wﬁra/ 1van on% mgre

1ﬁ@¢; 1n r@qn@ct A thﬁ atntus thav cnqu

Q bc FiV&ﬂ dnlv QItJP tna nptltzen@r and ngt at hlS h@ad.
‘ Hﬁnc@

thﬁxir p?‘orng’olgn} to 'thE-’e Dﬂﬂt Of tﬁt?g)n H&ﬁt&r
- in tha seale of - BedB5-700/-
T;.-nﬁn is arbztﬁnrv a

""sttrunturln t

"—;pwomntigﬂ

t ‘the h@%d ef th@ p&tltlga
&,{ 1T3ﬁr$'.;f;:1 ‘




By e

[P

.'fﬁwaa @ff&?&d piamqtlana to‘th& pogt of qtﬁtl@“
'5[,mastar 1a th@ scnl@ qf %.350-;,

_ f'pmgnﬁst thn 4
of %w455-700c. If t]L very,
. sdapted, tha petiti “er:gm to
\';  p7$c§m@nt a Qt%tfa“fﬁ tmr in
v';* in v1aw tha patztian@r s u@nlﬂwityo
"7 A tr@atmunt &iven ta tha
': d1%crzm1natorva ‘”»7*;‘*“'
‘ 5;5 ) - Q_:pf‘ Lo -
'21.; j'Thmt‘thé nnrm 1 chann
o thﬁ Aﬂﬂl&tant st&t:gn ma«tars , X
"' Tquf*c THQP&CtﬁES 1

' pﬂtztlgn.v an

i%iahQV@ thu nay ra-structurznn in qu&stzgn 1n tha,

B Y | T

20’ Thﬁt @1’16 Qfl Q.K.ﬂ&;hta Wx‘i iﬂ xm?‘k?n&l ae ;
'.A391Qtﬂnt Statsan hﬁﬁtu (455 7 o; qlno 1976. Hsﬂ %

: ~75"D " .
'_'Q\Fpgﬂt@dly but

»f;;Tﬁfa ed. Hig laﬂt meu ql was 3n F@bruavv, 1987

w"th th::,z‘@qulu , 'Imt h& W@w: gqtjnumﬁ“ 'h:} mrk %S :
"'7,:-qulgtﬂnt Qtation g

ﬁ@ar (455 700).' Ewan aenumlng
’thﬁt thﬂ- %-%t?uctu?i “ 93 1ntbndad ta Plv& |

’g pramntiun ';TQQ hs cﬁqu ha va n@ﬁn pVOWQtﬁd in’ ths

 '1mp1am@ntmt19n f tu= E&-“tFuCturin‘ tg Lhe n%xt

-55h191&r p@ﬁt xle& t@ t%ﬁ post of ?twtmon e ﬁtﬁr's
"fff grsd3 550*750 ?s th&r@ is no pau ﬁf As 1at&nt

’“Q‘@tatmgn Mﬁ tar 1n the Qcala of %.550—750. wa@vur

rasult ni tba VﬁﬂtFuCturlnP ha qu lvﬁ 3 ff‘

’promotagn t@ th »ngst nf btatlgn Hqstur 1n th@ scale

ﬂof %¢700-900 thu 'ﬂ1v1nz h:m ﬂ Jumy gva? lntﬁrv&nin

°'~g091a._ Thig was done. bv ignpring the @ffgct of his

r@fuqa] fur promotlmn ;n Wﬁb?uPFy 198% gn the gna

hand gmd by bas | np h*s plqcement gn hwa S%nvaﬁltv

&la t t Dt«tzgn maqtaﬁq QF ths a0gje
qma qtandard w&rm ta b&
hav& bE@ Flvﬂn hws
ﬂd@ 550-?60 kceg: ng
Pence, the -

-p%thlﬁnﬁﬁ 1is ﬂ*blt?a?y and

gl nf promotwon Vla-ﬁ-VLs
Yﬁfd Mﬁat@r and
kivﬁn 1n %Jﬂ@xu“6u4 t@ thig

p chana@l gf promﬁtlan 1q ﬂpplchble

: ’_;DHIV ln F@“DQCt Of fﬁdtin@ hFrwotlan&- AB Qubmuttmd.
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J%.flrat piac& &1@ ngt x&% pogtulate anV Pfﬂmﬂtl@n _
H.f}from Qn@ ﬁt@QEry tg th@ ath@r.u ﬁvun as um1n£ thai,
 ?f1t 1nvglv€d tha prgmotlan from on& c@te &Ly ta the: -
': ;:chﬁr ms n@c@%q1 tﬁd by plﬂc@ment th& p@FSOHS fram{

'Ef,tba cata ﬂ?l&s af z%rd E sturs and Lrafflc% Inapactnrs
R who s6 dut1aq atc. %?c Ultoa@thur aie arant from

'éilAsqxqtdnt statﬂnn E stagq and tat1an M%atars cguTa

'ngt ba P1v6n prgmgthns an tha cmteserlas of gtatngq

u,fm.t re ag- a- r@mu]t af th5 T t ucturln%. as a g&- -

twuoturvng oL qcalam wae aq 3y qtipula&md in tbezr

owN Catuﬁnﬂl@s. But thv Bal?wmy admmn1~trat19n &8

 ff% Jult @f rm- tructurlnp promgtﬁd tba fo]lgw1
)1¥Tnereans frem th@ pg@t of Tr%ffxc In L&Ctaf (550-750)
v; 5;tg that of stati@n Uﬂst T (700»900} 3nat&ﬂd of pro-f
3,€mot1ng th@m 8 Trwff1c Ingpﬂctbrg in thg scala af |
'J&.To@.9oo ltaalfw-:ﬁﬁ'm?ji,h.kftfi | |

) Tethes ghaed,

Simi ly; ﬂf1\g.D. 1ar%wndm ﬂﬂd gri s P.Gupta,

‘TFW%Q W@?@ waskznﬁ és“Tvsffzc Ian@ctﬂrs (453-?00)
i;f_b@fore tha r&-structurlng 30111 hav@ been plﬁcad
 fTr3ffiC T““P@btﬂrﬁ (550-750) 1ﬁ thﬁ lmplamﬁntatﬁan o
©oof ra_gtructurlnp Hbg&vag thg 5 Dpos 3t@-pﬁrt"83 aé
f;fa ?ﬁqvlt af and du?znp thﬁ re- Qtructurgnp Of Ecg1@s
ib:'prgmotad th@m fzr 0t aa vtatwﬂn ygqtfrs (550-750; 5
;gii th%ﬂ further prgmotaa th@m @s tatlgn M@stgps(7oo~goo).

224 That imlh«rly '5§i'ﬁ‘cy Flv@gtmva ﬂnd Iall
B warkln“ xaf%*on tna po Ls ai Vard hﬂstari(gw~de
‘-‘550-750) b&feré ra_rtsuotarzng, mur@ strwlaht~way

n?gmotwd a St%tlgn Mﬁqtars 1n the 8Cﬁ1@ ef %.700-900

%lthoua thﬂ n%xt hjgﬁ&? scaLL 1n thslr cwn cate ry
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That thﬁ f@l?ﬂm]nm pﬁrsmns vhm are mnqt 5
Junzora ta thc p

Mtatzgnar as Aqatatant,statzgn |

| Eﬁatﬁr &nd r& stlll worklnf hn tba scqla of
 'A—Pw425~640 hﬁV& been s&nt for Apnf&ﬂthbsﬂlp |
fj?tf. nmng fgr th@ pg%t af statlgn Uast@vs.‘ They wlll

Vba complutznt thalr tralnzn& by ﬁay, 1985
7'thav wzJI b& ﬁbggrbad,ﬁs StPtlan

V '8081@ of R@o455~70® mnd tﬂi)llld thu
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~ , . - siptant gtation waster,
(2) Parqu Ahmad | %gshg pistrict varanapie

; eid Ah _ Aesistant gtation Maaten/Pag,
(3) Zaveid Atwad District A?Iaha bad.

25«  That feeling agiricved ang having no alternative
and efficéciOus rémedy, this humble petition is being

filed to invwoke thaljurisdiction of this Hon'ble gJourt
under Article 226 of the uonstitution of Iadia, on the

fo1]owing emongst othbr -

-__ (a) Becausa, the petitioner, by Annexure-1, did npt

refuse his promotion but only prayed for being aranted

an extension to allow him to join on promotion and ,
therefore, the opposite-party npe4 has erred in law
in treating it to be a refus=1 and a bar for consi-

deration for promot1on for one yeara.

(b)  Becauee, the petitioner has bewn i1legally
discriminated‘against in the treatwent for giving‘a
hlgher post as a result of re- structurinb, though the

_péersons Jun1or to - the pet1t1oner were given such

promotionse

~ (e) Becquqe alternat1va1y the Railway Adm1n1stratxon§

order for restructuring for pay-ecales does not stipu- |
late promotion from one scalq/poqt to the other.

. (d) ‘Bacauge, the opposate-parties nos. 1 to 4 have

committed, manifest errors and illegalities in impIe-
menting the policy decisign oflthe restructuring of the
pay-scsles and in the process hage Contravened Articlee”‘




. 18.0
| 14 and 16 of the Gonstitutbon of Tndia.

(e) BecaﬁSa 'the per sons from Aséist&nt Yard
Masters and Traffic Inspectors etca cou]d not have
been brousht inte the cadre of Station Masterq/
Asaistant ctatlon Mastars for r1V1ng them promotxons

under the pav-tastructurlng pollcy.

- (fj . Because, the raduate quote rule‘is not
) B applicable in the pay-» restructuring policy or in
¥ - _'any case, in the matter of ptomo tions ﬁr to the post
of Statlon Masterse -

Wherefore it is most. rESpectfullv praved
that this an'b]s Court may be pleased to:

(iy Tssue . a writ, order or directxon in the
< e . ‘nature of ﬁ@ndamup comnatﬁlng the opponite-v
«* S : - parties nos. 1 to 4 to consider the cage

| | ‘of the pctitloner for promgtlon in accor-
dance with law and &ive him ‘the promotlon
a8 due to him under the proVISlons of the
'pay-restructuring dec131on..

(ii) Imsgue a writ, order or d1rection in the
| ~nature of Mandamus commandlng the opp081te-
| parties nos,1 to- 4 to reconsider the ,
. | o 1llagal‘declslons mad e by them and get
,f ,Sfﬁ;ﬁ - aside'the fame or alternativaly thig :
%a‘égfz/////ffif ‘ 'an'bls Court, by issue of a writ, order

(1.1 &



or direction in the nature of- oartiorarx L

‘T$§G§£~quash1n& the orders of promot1ons

issued in favour of the opposzte-part1es

jose 5 onwards after.summoning the

originals from the opp031te-partxes.

(11iy Tesue & writ, order or direction in the
nature of-onhibition:resﬂraihing the
-onpos1ta-part1es nose 1 to 4 from promotlnp
anyone under the graduate quota or from the
cadre of Assigtant Yard Masters or Traffic
Taspectors to the posts of Station imsters
under the4pay;restrﬁdturing policy§

(ivy 1Issue any other writ, oraet or direcﬁidn
@8 is deemed fit'and proper under the
circumstances of the cass and al low thig

petition- with costse

%9 C?éyk»ﬂ¢éi/’

lucknow dated, ) = (g Peshukia )

: Ad vocate,
January 1985« B ounsel for the Pet:tioner

Cert1fled that there isg no defect in respact

~of court_fac etcs in this wr1t pat1t1on to tbe bast of

my knowlsdga.

Sl

Lucknow dated, ‘ (8 P-Shdﬁi;’)
- Ad o Cste
January , 1985, . Soungel for the Peﬁltloner
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-'mcgozm!utedwﬁn the Annme.ire will be adjusted 8. xnunmded posta ; Y asiéms
of sslection g:gdg,gqt s0 adjusted will coptinue to retain such grade as. perwonsl o them il
the next -emgf}/mm of sux:h caoes ghould be report=d to the Board oy 30%h. S;p'mw: . \/
1933. oerat Manzgers’ pow:ca w , sanetion seieciion grades in- the categornies whwﬁ ) iq/
are ccvc'cd bv this m‘mcturmg are hershv wr:bdmwn.

§. ‘Tinthe case of restracturiny, of the category of Ward-Kegping suﬂ' indicated agaiost | ﬁ

item 20 of the AnasxBe,. the rosu woturing schewme 19.subject to the condition of direct reoruits é

ment of Enmntcrm ﬁipiama ‘hoiders. + the goade . of Asst. Store Keepers in scale Rs. 3

425700, 1o theextent of 33-1/3%, of *be sesuitant vacanoies in grade 425-700 whic” arise 08 ¢

orsfter 1+6-83 will-have to be :axmazked for direct tecruitent of Engiogering Diploma %90

holders and tﬁmﬁasts shoald ucospcmcduzhe lower. grade nu suﬁ‘ time dzm‘ i E

are. ava”mhza o , . am

. & 1. The restructaring m"the cadre of Wmd-keepmg saff of the Stores Depattmest
including. the revised perceniages. of distribution and direct recruitment and the conditions

pres: ribed therefor will also app'y to-posis i the Stationery and Forms Depais wh,te sach

depots m'e menned whoizv by the. Wa:d-kcapmg, cadre of 1be Stores Deyaﬂmmt.

7. T’w edycations) cmahﬁwmr for future epirants (o ke cz:fegory of Switchmes wilt ve
increased to Matric. This category witkhowsver continue to be on {he avenue of promotied
for the categary nt vard staff as at prezent. .

§. Inthe catcgecguf Finger Print Examieers (item 18 of Anmmc‘; ane post in arade
R:. 455—700 from out of the restructured cedre will be pleased in the &7 e Re, (O30 in
h the nesdauarters of each Zonal Railway,. and will be designated 28 Chisf Finperprint Examic
nes. The! ﬂu'-swm -ahcther sry sdditionsi trammg,’mmamtwﬂ should be preecribed,
passing of which would be a pre-condition for allotment of this grade, in s0 far as ‘uture
entranis &n@f-remed s sepmtei" nmicr aoard*scosmm.ma and Ném in this :z;;ard

will follow:

g9, In the cat or? of ,stfs:us ';vuic item %ai the Aspesufe)  the restnmmg pro-
~ pasals ggein tva seperate groups, depending apon whether the &2isiag < cadres for AMSIATMS
BIL 48 ar-combined. The revised percentsges prescribed for this category will agcosdiogiv
e aﬂated devending upon- whether the. gaising- cadre structe ‘SE"Oﬂ"b"!ﬂf oot BE

seperoie One, SINSS ditferent pracvices are inF VOBUE w t!ud;ﬁrr.s Zonal Ranways

) 0, fe se categosy of Yard Masters and 5>mu<m *«fmeza, the existing. pmv siog fof -
lﬂ’aaﬂbermfs in scaie Re. Iwmuﬁc Re, £40 103 witl ,,nz,mc: 1 be nvm '

53 thagﬂﬁnesc‘pmswmhwcﬁcaﬂmm‘ .

neve now besn glaced @ grade Ba. 22’5—’08&'0.‘\55:9,'? -
- Group ‘T after this rostructring, -, e & 3 e

iz maﬁw’ uazegcme af‘ umap ‘<& _B’ posts %ﬂst bx this seTensts cmmmn oy

- M& mW&wmm&m imart [*qwiaz :{ﬁfﬁ» pat:um \ia boe
T Lt e
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- RAILWY RBOARD's ORDER MK .

}~' For Implemantation Of Cadre Restructuring /é{

No. PC. 111/80,UPG/19. ©© New Delhi, Dated 2971983, ©
Sub - Restructuring of certain Group C& D cadres. ' v

' Arising out of certain propose!s made in the Departtiental Couneil of M (Rn%lwayi)
by the Staff side, .the Ministry of Railways have decided that Group ‘C' & *D* catepories {n-
dicated in the Annexure to this letter should  be restructured and piaced in the scales in-
dicated against each designation in accordance with the percentages indicated therein. Delafled
instructions are given below for implementation, ‘ |

2. This restructuring of the cadress will be with reference to the sanctioned ciidre strength
49 on 1st August 1983, The stafl who will be placed in the revised grades in terms of {ese
 orders will be eligible to draw pay io higher prades from 1-8-83 with the benefit of proforma
fixation from 1-2-82. The benefit of proforma fixation will be admissible only to those olaff, -
who are placed in the vacancies arising ditectly as a result of these restructuring  orders. - Pay -
of the &tafl whe hitve been _pramoted in the normal vourse to higher grades during the r‘;eiio‘d

1.8 82 t0 31 7.83 will -be stepped up under the normal rules with reference t6 thé pay of

theif juiors, whose pay is fixed under these orders, . -

5.

3. The classification of the posts in the categories covered by these orders ns ‘welsction’ and
“Nori —selection’ has been changed il some cases and the revised classification 1§ indicated
in column 7 of the Annexure enclosed’: In respeat of the vacancies in these categdries. arising
after 1st Aupust 1983. promotions to posts in the various grades in terms of revised clasaifica- |
tion will be made in accordance with the normai procedure for filling in ‘selettion’ and

- ‘non-selection” posts us obtaining at present. ' ' ‘
31 ]?Ne vacancies. inrthe){gi_g_iogs_g_r_e}gggof'g\'e._pos;s covered in these categorics ag existing
on 3171983 -and those arising in the context of the present cadre.restructuring
@il be Glled in the mannsr indicated halaw, However, in a cave, whére, af a
:Eﬁim of this retructuring; an individual - railway servent becomes due for prometitm 16 mors -
than one prades calls for selection, then promotion to that grade (s) will b2 governed by the
nermal rules for promotion. ’ o
i) Growp ‘D’ Posts: :
a) For vacancies in Group ‘D", promotion® will

be on the basts: of the existing
procedute. )

‘\/" Gy . i
b} Wherever promotions from wp Rt up €} iy involved,  promotions
will be on the basis of o

odified sefecticf® proceduis “as - prescribed in para 3. 2
infra. ‘ " RS _ -
i Group °C' 1
A T\

iEf o
' ﬂ)"‘f}{hg{e‘al! the posts in an exiyting grd ;{b! @;‘%c in a higher grade, e

\

Y

-
R AR
: i)

*

existing Fegular "i{;cﬁ}iﬁuihts\ilic?ﬁégxf iy Jith :\dlhhxghcr “rade witkout ub-.

o me t e aar

% 2 0@% B MOVEMEN rﬁuﬁj{:@r}bﬂ 1

983 o
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... Statemest indicating 'd_xé restracturing of G: sap*C" & *D° cadres. ¢ Asgsares (o Riy
Miniatry's No. PC. 111;80/UPG/19 dated 29-7-1983 } I
. %, age Sete. 0B Regaics

8i. No. egory Existing  Revised T .vised
: sca.: (s} Designations scales of of ot oo . ﬁ/
R 1y (Rs). posts seliction
1 2 3 4 : 6 7 ’ ’}@
10 YARD STAFF Pointsmen :
Pointsmen/ , Levermet : )4
Levermen 200-250  Sburimen
Shantmen 210270  Cabigeén. 1¢ 210-270 1§ Nopsiction 9/(
cubinmen. fis 210270 DojDojDo. 1 260-409 55  Seiection-
‘Cabinmeo- § 225308 Sug, Jamrde, 330-480 40  Selection. 5
o1 Shg. Jamadar  225-350  She. Master. (1310.560 40  Now-selection. ~v4
She. Master 330480 - Shg. Master. § 423640 %  Selection.
12 Swiichman 260-403  Switchman 1560 — Selection.
» 23 Yurd Super ¥YARD MASTERS
viser,AYM 330-560 AYM 455.700 80 Selection.
DojDe 425-640 YM ss0-7s0 40 Nopeselection.
A MIASM 455-760 Dy. CYM 00.9°7 20 Selection:
M : 556-75%0 Y™ 304G Nop-selection.
cYm. - T00-908 : '
CYM 240-1040

~  COMBINED CADRE OF STATION MASTERS/ASST. STATION MASTERS.
.. SMs/ASMs - ( Alternative. 1 } :

24 ASMs \ 330-560 ASMs 330.560 10 Selection
} 425-640 _ 425640 25 Non-Selection’

‘ 455.700  SMs 455700 45  Selection
?{Ms_ 425-640 =075 10 Nomegelection

457C0 SS (MDD 100900 1@.  Selection

- ' 550.150 SS ¢NG)  M-1040 — Noa-selection
$8 ING) 7¢0-900 (5%, of posts i Gs- R, 700-300}

S5 ING) 8401046

SEPARATE CADRES OF STATION MASTERS & \SST. STATION MASTERS.
{ saertedve. 11D -
455700 13 Sclection
$50.750 415 Nop-sslectios
$SNG) 10050 433 Sejectson
S5 MGy 3100 —. _ Nopelestoe.
: RS A of powts rr Gr. B Ry ¢

ASMs  330-560 13 Selection §ts
426540 32.5 Non-seleciion
4%55-700 54.5 -Setection

- s

. ,.’. ' ‘;»"“*‘f R ". o “ .
PLYE Y74 Sov-nliaingi
% ay .

3
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in ﬁhe Hon'ble High court of Judicature at Allahabad

Lucknow Bench, thcknow, ﬁr
- | AN
Writ petition No, of, 1985
. G‘\JQ\?CI ) t - . - .
@ea Duttm Panday eee Petitioner
Versus
_Union of India «ee Opp- pEItY,

Annexure No;u

-

~ Channel of Promotion Prior to Restracturing.

-
A.S.Mo RS. 425/" 640/"'
(Selection) -/ _
by option Selection
. i S.M, 455-700
/ . -/

S.M, 550_ 750

TeI. 550=750 ~—e—=-= 700-900 Y.M. 550-750
: ' , ( Selection
/ ' |
S.M, ( Station supdt. ) 840-1040

T.As;' ( 10% graduate quota)
; - , ,
2 4 2 /
/ 7 7 7
. A.S.M. A.Y.M, TeLlse Sectian Control
455=700 455/~ 700/- 455=700 -3470-750/-
True copy
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In the an*ble High Court of Judicature at Allahabad

gitting at Iucknowe

AR P I DA L LT
In re: -
Vnt ?et1t1;on Woe____.__.__of 1965

Girija putt p‘andéy...... ooo;'uooooolg eesses Petitignere.
| verqus |
The Unzon of India and othars.......oppomt&-mrties.

\ I, Girija D;itt Pand‘ey,' aged é.bout Gé yeate,
fon of Sri Narain Dutt Pandey, resident of Tillags
Samanabhar, Ppst 0ffice D_bamrmur, Di sﬁrict Sultanpur ..
.presently' work"inn‘as Assigtant station Master, Worthern
Rai lway, - Pratapgarh do hereby solemnly affirm and

state ag under '

e That the deponent is the petitioner himgelf
and is thus thoroughly conversant with the facts

‘mentioned in the above-noted writ petition.

2. That the contents of paras 1 to 24 of the
above-noted writ petition are trus to deponent’s omn

[ .02.



kngwledp‘& mld tbose of para 2.5 Are baliéved“.by him
A " to ba trua.e

& 9ot

Lucknpy dated, o |
' éf}),},é@D ‘ - Deponent

I the abgvenamad deponent do hﬁreby |
o V&il‘lfy that tha contents of paras 1 and 2 of thls
‘ ~ affidavit are true ’to my own knowledgs; that no
v - part of it is false and that nothing water 1a1 has
| " besn concaaled o help ma ng.

\ Luuknow dated /,/Sf . & 5 % . 7
- | g 31 . Déponent
AP G I 1dant1fy the deponen’o mo has smnad in
© Wy presence.
| zg K= et
| ) R | (SoFoTrip&thl .
' | | : - Clerk to gri gep.Shukla
\ | | o | » Sgd vc%cata.

Solemnly af fi rmad before me gn 3|,7 S
at n‘ﬂﬂA%./P.J. by sri. girija putt Pandey, tha
deponent, who is ideants f5ed by gri santo sh Kumar
Tripathi, Clerk to sri g.p.ghukla, Advooate, High
uourt Allahabad, luckngw Bench, Luc knowe

I have aatlsfled wyself by azamining the
deponsnt that he undaerstends the contents of thlé .

K (}7 ,% affidavit which have heen read out and expla.‘ined by
Yoo ' H8e . ' | |

76 / (»?o S
' Ntﬁ D] fﬁ*-;mwnd

-
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Tn the Fpn'ble High Sourt of Julicature ab Allshabed:

Slttlﬂﬂ\at Luckngw.

Wﬂ”ﬁ

ivil HiscepAneNoo &' gLW) of 1985
V

f
b R
Girija Dutt Pa,ndey...,:'.7...-........'.';......gpplicant.
| | - In re: !
writ Petition No.‘§J$”‘¢f 196
Girija Dutt Pandev-..............u.....Patitloner.
versus ‘

The Union 0*‘ Indxa and otnarsu....opposite Parties.

| Application for Interim 3elief

gherefore, for the facts and reasons mentipned
in the above-nsted writ petition filed on date, it

is most respactfully prayed that this Hon'ble g Sourt

may be pleaeed to restrain the oppoglt&-partles NoBe
1 to 4 ft‘om promotmg the oppaqltez-partms 10810 %o
12 to the posts of statlon Masters after completing

. the Apprentmesmp training.

An sdai ntc.mm relief to thes sama ‘effect may

g@%W“

Tuckno v dated,g | | ; ; fgdvigate N
P H@S/) ounse ol the Applman

aﬂ:so kzneﬂy bs j;!‘ﬂﬂtisdo
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Csittiag at Tutennwe

g shedhy

SUrlY yiscaanatoe ______ (w) of 1965

Heije Cutt mm‘i&}’u umu;manwaowonttaa‘ag,ppliﬁﬁntu

1n ra; (
it retition %oo____ of 1966 "
atrijm Dutt, Fundayan..,.-a...y.u.u..a-..gutitieasr.
| Yarw e |
The Haisa ! THia and 84167 Beunsnenppoaiie. ar tigs.

‘ mmmmmmmm Jelief

therefarg, Mr ‘t‘m faoty and ransnan wmuwsd
in the nﬁmsewa;ﬁw wit ralition £1led on date, it

{2 myet rapos tng prayed Lhat this noqarbls <ugrt
may be Mumwi te rastealn the orposttewpar tisg pnm
1%t & fran gmmatm,m Lhw M,Mi u.,mrtiw ma-f 4
12 ta the ponte of mwm Haeburs after mmglwti '

AQ qd..iat.m*m ralief to t?w pame &f!‘wt TR
cﬂw Einely be sronteds
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4. That in reply to the contents of paragraph 3 of the
petition it is most respectfully submitted that the
petitioner was promoted as Assistant Station Master in
grade Rs.425-640(RS) on 28.07.1977. The next higer grade
in the category of Assistant Station Masters was grade
Rs.455-700(RS),  which  was a  selection  post.
It is further - submitted that the promotion of the
petitioner- in Assistant Station Master grade Rs.455-700

with effect from 1.08.1983 has no relevance with his

alleged period of officiation with effect from 10.06.1978
which was only a local and ad hoc arrangement subject to
the availability of reqularly selected candidates In
fact, but for the officiation in grade Rs.455-700, the
petitioner was holding his substantive post of Assistant
Station Master grade Rs.425- 640(RS) on 31.07.83/1.08. 83,

i.e., on the crucial date for the purposes of
restructuring Therefore,, the petitioner was considered
for the post of Assrstant|Station Master in grade Rs. 455-
7100(RS), which was a selection post through modified
selection procedure, whose modalities were speCifically
spelt out by the Railway Board as 'dne time desperisation ,

in order to implement - the restructuring quickly and
expeditiously

5. That the contents of paragraph 4 of the petition as
stated, are not admitted. It is  most respectfully

'submitted that the cadres of Assistant Station Master,

Station Master, Traffic Inspectors and Yard Master, which
have been brought under the control of Transportation
Branch, have been distributed in 100%. Although the
different cadres of Transportation Branch are divided in

'several grades having!fixed percentage ‘of posts in each

grade, the channel of promotion for the various posts was
evolved by the .General Manager, Northern Railway, keeping
the operational need of vital railway system, besides
providing the better prospects of promotion for each
category of staff. A photostat copy of the chart of the
'Channel of Promotion', which was evolved on 1.08. 1983,

is being annexed herewith as ANNEXURE Ng.A-? to this
reply.

That the contenté of paragraph 5 of the petition are
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i | BEFURE THE CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH, LUCKNOW.

-

Y © T.A.No.1703/87(T)

(Writ Petition No.5660/85)

Sri G.D.Pandey ' ....Petitioner
| Versus
Union of India and others ....0Opposite Parties

WRITTEN STATEMENT ON BEHALF OF OPPOSITE PARTIES

, BN Tor fe S 500 of Sri

presently posted as  Assiff Porsornd /%‘“Ehe OfflCE
of the Divisional Railway Manager, Northern Railway,
Lucknow solemnly state as under :-

1. That I am presnetly posted as &.0.0.

. in the Office of the Divisional Railway Manager, Northern

Railway, Lucknow and looking after the above mentioned
petition on behalf of the answering opposite parties. I

b am duly authorised to file the present reply on behalf of

2 the opposite parties and read and understood the contents
| of the above mentioned petition and well conversant with
the facts stated hereunder.

That in reply to the contents of paragraph 1 of the
xcshjfpetltlon it is respectfully submitted that the petitioner
was- appointed as Temporary Assistant Station Master on

~ 28.06.1958 at Rs.80/- in grade Rs.80-170.

]»«\_ 5. That the contents of paragraph 2 of the petition as

stated, are denied. It is respectfully submitted that the
petitioner had violated Conduct Rules several times
during his carreer for which he he has also been punished
by the competent authority on many occasions. A list of
punishments awarded to the petitioner during his carreer
is being annexed herewith as ANNEXURE No.A-1 to this

greply which would undoubtedly show that the record of the
petitioner has not been unblemished.
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false, misleading and vague and hence, the same arg
denied in its entirety. It'is respectfully submitted that
in fact, according to the provisions contained in the

chart of the 'Channel of Promotion' the categories of

Assistant ~Station Masters, Station Masters, Traffic
Inspectors and, Section Controllers grade Rs.455-700(RS)/
470-750(RS) were classified as 'selection posts' and in
each categry, there was an element of direct recruitment
to the extent of 15% vacancies besides 10% reservation
for non-ministerial departmental graduates. The remaining
/5% of vacancies were. required to be filled by the
rankets through a positive act of selection for all the
streams viz. Assistant Station Masters, Station Masters,
Traffic Inspectors, Yard Masters and Section Controllers.
The feeder posts for each category were specifically
mentioned in the 'Channel of Promtion Chart'.

7. That the contents of paragraph 6 of the petition are
denied. It 1Is respectfully submitted that the crucial -
date of implementation of the restructuring was 1.08.1983
and not 1.08.1982. In other words, all the consequential
benefits of restructuring were to the reckoned from

- 1.08.1983 and therefore, the eligibility of the staff was

also to be seen from 1.08.1983. The percentage
distribution of each cadre as on 31.07.1983, i.e., a day
prior to 1.08.1983 was as under :-

- Station Master Grade Rs.425-640(RS) 45.0%
Grade Rs.455-700(RS) 37.5%
Grade Rs.550-750(RS) 15.0% 100%
Grade Rs.700-900(RS)  2.5%

Grade Rs.840—1040(RS) 10% posts

of Grade Rs.SS=HHERRST) J00-900 (RS)
Assistant Grade Rs.330-560(RS) 55.0% .
Station Master Grade Rs.425-640(RS) 37.5% 100%
" Grade Rs.455-700(RS) ~7.5%
Assistant . ' Grade Rs.330-560(RS) 45.0%
Yard Master Grade Rs|425-640(RS) 15.0%
Grade Rs.455-700(RS) 25.0% 100%
Grade Rs.550-750(RS) 10.0% '
Grade Rs.700-900(RS)  5.0%
e Grade Rs.840-1040(RS) 10.0% posts of
bl Grade Rs.700-900(RS) ,
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Traffic Orade Rs.455-700(RS) 40.0%
Inspector Grade Rs.550-750(RS) 30.0% 100%
- Grade Rs.700-900(RS) 30.0%
Grade Rs.840-1040(R

S) 10.0% posts of
Grade Rs.700-900(RS)

~ The revised percentage of each grade in each cadre
were allocated under cadre restructuring, which was made
effective from 1.08.1983. The revised percentage was made

as under :-
Station Master Grade Rs.455-700(RS) 13.0%
P Grade Rs.550-750(RS) 43.5% 100%
" Grade Rs.700-900(RS) 43.5% |
Grade Rs.840-1040(RS) 10.0% posts of
| Grade Rs.700-900(RS) _ '
\?p' Assistant Grade Rs.330-560(RS) 13.0%°
Station Master - Grade Rs.425-640(RS) 32.5% 100%
Grade Rs.455-700(RS) 54.5%
Yard Master Grade Rs.455-700(RS) 40.0% .
Grade Rs.550-750(RS) 40.0% 100%
Grade Rs.700-900(RS) 20.0%
Grade Rs.840-1040(RS) 10.0% posts of
5 | Grade Rs.700-900(RS) : .
- Traffic Grade Rs.456-700(RS) 24.0%
g Inspector Grade Rs.550-750(RS) 23.0% 100%
' Grade Rs.700-900(RS) 53.0%
D Orade Rs.840-1040(RS) 10.0% posts of
> Grade Rs.700-900(RS)
bl |

It 1s further pointed out that Assistant Station

Master of grade Rs.425-640(RS) and grade Rs.455-700(RS)

were provided further advancement towards the higher

~ orade posts namely, Station Master, Assistant Yard Master

Traffic Inspector and Secﬁion Controller as evident from

the Channel of Promotion Chart annexed as ANNEXURE No.A-2

to this reply. It is also pertinent to indicate here that

interchangeability of certain categories were adquately
provided in the Channel of Promotion Chart.

8. That in reply to the contents of paragraph 7 of the
petition it is respectfully submitted that the petitioner

was promoted as Assistant Station Master in grade
R%$425—640(RS) i.e., on status promotion, but since he
.’gﬁ%d shown his inability to move on transfer due to his
owﬁsﬁdomestic problems, his refusal was accepted and he was

()
s\\,?;} debarred for promotion for a period of one year from the
S
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date of refusal. It is worth mentioning that the crucial
=~ date of effecting the restructuring was 1.08.1983, and
| the petitioner had tendered his refusal on 14.07.1982,
therefore, his debarment for promotion in grade Rs.425-
640(RS) was effective till 13.07.1983.

9. That in reply to the contents of paragraph 8 of the
petition it is respectfully submitted that a large number
! - of posts in various branches were restructured in
ﬁ accordance with the Railway Board's letter No. PC/III/SO/
1 UPG/19 dated 29.07.1983.

| 10. That in reply to the contents of paragraph 9 of the
- | petition it 1is respectfully submitted that several
) categories and cadres were restructured in accordance
with the Railway Board's }etter No.PC/II11/80/UPG/19 dated
29.07.1983. In fact, the!Railway Board had provided two
alternatives for both the categories of Assistant Station
Masters and Station Masters. These alternatives have been
given at page 4 of the -annexure received with the Railway
N Board's letter dated 29.07.1983. In the first alternative
- the cadres of Station Masters and Assistant Station
‘ Masters were amalgamated and a fixed percentage was
prescribed for each grade of the intermixed cadre; while’
SO in the second alternative, both the cadres were provided
SL_ f separate percentage. These two alternatives were provided
| by the Railway Board keeping in view the fact that there
was no harmony between the different Zonal Railways . In
other words, in some Zonal Railways, the cadres were
integrated, while in others the cadres were seperate. In
the present case, the second alternative was adopted and
was implemented.

- Since as a result of restructuring, the posts in
higher grades were considerably increased, commensurate
number ' of posts . were reduced in lower grades
notwithstanding the fact that certain categories were
% completely abollshed keeplng the total strength of each
cadre unchanged.

11. That the contents of paragraph 10 are admlttedq%p
&o the extent that the posts of ASMs in grade Rs.
o (RS) and Station Superintendents in grade Rs.700-900(RS)
2;9. were classified as Selection Posts in the Channel of

5-3100
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| Chart which was in vogue on 1.08.1983 to implement the
~_ restructuring.

12. That the contents of paragraph 11 of the petition

. are misleading and hence, the same are denied. It is

| submitted that® the restructuring was implemented in
accordance with the provisions enunciated in the 'Channel

* of Promotion Chart' which was in vogue on 1.08.1983 i.e.
on the crucial date of effecting the restructuring. Since
the number of posts in higher grades were increased, the
ultimate promotions were bound to be made from the. feeder

p posts as laid down in the 'Channel of Promotion Chart'.

- 13. That the contents of paragraph 12 of the petition
r have been craftly manipulated and twisted by the
| petitioner to suit his own interest in order to present a

wrong picture of facts before this Hon'ble Tribunal and

therefore, the same are denied. A perusal of the Railway
J Board's letter dated 29.07.1983 will reveal that the
1 contents of this letter have not been reproduced ad
| verbum and rather, a distorted picture of various
A provisions has been brought forth. '

14. That the contents of paragraph 13 of the petition
are false and misleading and they are categorically
| denied. It is respectfully submitted that in ,fact, all
>*“ | the staff working in the lower grades were /fo be placeel
| | 'en masse' in the next or, subsequent higher grades. The
benefit of restructuring was to be extended only to the
| staff of feeder posts keeping in view the existing
vacancies as on 31.07.83 together with the vacancies
occuring in the higher grades on 1.08.1983 due to the
enhanced percentage in the restructuring. ,
? So far as the gquestion of mode or modalities for
j filling up the higher grade posts was concerned, the
selection or other procedure which was to be followed in
| accordance with the rules as laid down by the Railway
Board in normal course, they were completely dispensed
under cadre restructuring. These specifications had come
into existance only as a 'one time measure' to implement
the restructuring. It 1is also submitted that this
pdified procedure was made applicable to 'one grade
‘w\ogpromotion' only, whereas for 'two grade promotions' the
geﬁw'p¥°°normal rules were to be applied. The 'Channel of
Mﬁ‘ §~$° Promotion Chart' which was applicable on 1.08.1983 was
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was applied. It 1is incorrect to allege that the 10%
N Graduate Quota Staff, who were borne on the panel of
f%\» Station Masters in grade .Rs.455-700(RS) on 27.09.1983
7 through a positive act of selection, were given promotion
as Station Masters under cadre restructuring. In fact,
‘the Graduate Quota Staff, who were empanelled as Station
Masters on 27.09.1983, were sent on training for passing
the pre-requisite promotional course on 26.11.1983, and
~were posted on the working posts in October,1984. These
staff members were, therefore, assigned seniority as
Station Masters in grade Rs.455-700(RS) with effect from
. the date of Jjoining in terms of paragraph 302 of the
! Indian Railway Establishment Manual.
j The petitioner was promoted as Assistant Station
- ; Master in grade Rs.455-700(RS) as a result of
* ~ restructuring.
It is further submitted that all the staff members
; working in the lower grades were to be fitted in higher .
! grades 'en masse' only when the existing grade (as on
) 31.07.1983) was to be replaced by another new scale
(effective from 1.08.1983) as in the category of
- Switchman. The grade of Switchman as on 31.07.1983 was
R Rs.260-400(RS), which was replaced by a new grade of
* Rs.330-560 effetive from 1.08.1983, as such, all the
J encumbents were placed in . grade Rs.330-560(RS) on 1.08.85
R under the cadre restructuring. -
>r~ , It 1is also submitted that the petitioner was
j promoted as Meeirwbes Station Master In grade Rs.425-640
S (RS) in the year 1982 but he had tendered his unequivical
| refusal for promotion on 14.07.82, consecuently, he was
debarred from promotion in the said cadre for one year.
: Again, the petitioner was e=m=s=Es due 'promotion on
1 14.07.83 as KSM in grade Rs.425-640(RS), which was an on
status promotion. The petitioner was subsequently
promoted as ASM in grade Rs.455-700(RS) as a result of
{ cadre restructuring. Since all the senior Station Masters
i ‘could not be adjusted in higher grades, they were ordered
w to be fitted as Assistant Station Masters in grade Rs.455
-700(RS) in compliance of orders of the General Manager
: (P) vide letter No.757-E/85-V-II(EIB) dated 9.03.1984, a
true copy of which is being enclosed as ANNEXURE No.A-3
«cfto this reply.
off -

e\

" crs
ﬂ#ﬁ?%vxﬂp 15. That the contents of paragraph 14 of the petition
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denied. It 1is
hence they are te
isconcieved and | 10% Gradua
Whgéizt;tTT; subnitted te" thf9;;*ﬁgwt;g.Rallway Board
re 03. .
ced on I8 ltative
3 orss wssténtigd%ecision taken under Jjoint consu
foo persuan

s with a
hinery meeting with the Ministry of Rallway
mac

- etitive
] to provide a limited departmental comp
‘ view to

‘ non-ministerial
| cranination - snenes” fheoth;?nxgggl, it was a talent
. | deparﬁmezziissr?33§552£8dfLy the Railway Board to provide
ZZiizr pavenues of promotion to the serving graduatiz

J besides finding the capable supervisors. Sinczi il
| minimum qualification for the post of Assistant Sta n

N Master was graduation, it does not mean that the
JIM provision of limited departmental competitiye examination

under the = nomenclature "1Q% Graduate Quota" s
g automatically ceased.

petition it is respectfully submitteq that the contents
of the paragraph under reply are imaginary, vague ang
baseless angd hence, they are denied. ing i

It is stateg that t d for various

j e Categories namely,  Statign Master/Assistant Yard
| Master/Traffic Inspector/Section Controller in grage
' Rs.455—700(RS)/470—750(RS) against 10% Graduate Quota

| Were assigned seniority from the date of Joining the
} Categories for which they '

required to undergo training
5 Traffic Apprentices recruited

the agency of the Rallway Ser
Selection Board. They

for a periog of 3 years like
from 'open market' through
vice Commissign Or Rallway
Were Iimparted training 1ip

17. That the contents of para

belng baseless, Imaginary ang
poPTESPECLFULly submitted that the
gwsos Who wWere recruited on ang afte
v%‘éff_»p\‘°" qualification g graduate,

automatically ip the higher g

oraph 1¢ of the petition
vague, are denied. It is
Assistant Station Masters
I 1.01.1982 with minimum
Were not tgo pe promoted
rades, Rather, they were tg
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seek advancement alongwith other Assistant Station
Masters of grade Rs.330-560(RS), who were either
.~ oraduates or non-graduates, keeping the inter-se
| seniority intact. (

18. That in reply to the contents of paragraph 17 of the
} petition It Is respectfully submitted that the scheme of
! limited departmental examination to the extent of 10%
| annual vacancies in the categories of Station Master,
Assistant Station Master, Yard Master, Traffic Inspector
and Section Controller in grade Rs.435-700(RS)/470-750
(RS) for  non-ministerial  serving garduates of
Transportation Branch was introduced from 18.03.1972,
- persuant to the decision taken under Joint Consultative
. Machinery with the Ministry of Railways. This scheme,
v therefore, has a statutory force.

‘L

'19. That the contents of paragraph 18 of the petition
are wholly Iincorrect and hence, denied. The Traffic
Apprentices were recruited through the Railway Service
Commission or the Railway Recruitment Board for being
| posted as Station Masters, Assistant Station Masters,
~LA Traffic Inspectors, Yard Masters or Section Controllers
‘ in grade Rs.455-700(RS)/470-750(RS) after completion of 3
years' training. These Traffic Apprentices were to be

absorbed in  grade Rs.455-700(RS)/470-750(RS) to the

<;/ | extent of 15% of vacancies reserved for them in the
/ ; aforementioned streams. Similarly, the 10% graduate staff
j who were subjected to a limited departmental competitive
examination through a positive act of selection were to

be absorbed in the aforementioned categories to the

extent of 10% of annual vacancies. The seniority of these

candidates was to be regulated in terms of provisions of

paragraph 302 IREM i.e. from the date of joining and

keeping their inter-se seniority intact amongst each

i group. The rest of 75% vacancies in the categories of SM/

| ASM/YM/TI/SCNL in grade Rs.455-700(RS)/470-750(RS) were
allocated for rankers, to be posted after selection.
Therefore, 75% rankers, 10% graduate staff, 15% Traffic
Apprentices, who had formed a group in a particular
stream were to be given advancement according to the

areauirement of the vacancies as well as the Channel of

Y Promotion Chart.
oy Sarva Sri J.R.Maurya, R.P.Singh, D.K.Khare, G.P.
S 2 Srivastava and S.J.Singh et al were empanelled and ear

5 . :
3»53\\ » marked ac Statinn Master in arade Rs.455-700(RS) anainst
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- marked as Station Master In grade Rs.455-700(RS) against
. 10% garduate quota on 27.09.1983. They were imparted the
iﬁ*\\' pre-requisite training at the Zonal Training School and
| after being declared successful in the training, they
were absorbed as Station Master grade Rs.455-700(RS) and

¢ were assigned seniority in the cadre of Station Master.in
| orade Rs.455-700(RS) from the date of joining. They were
* further promoted as Station Masters in grade Rs.550-750
(RS)/1600-2660(RPS) 1In accordance with the revised
Channel of Promotion Chart in view of the fact that the
'pro-rata' principle was found to be redundant and
/ unworkable. The petitioner, on the other hand, was
at empanelled as ASM in grade Rs.455-700(RS) under cadre
| restructuring on 1.08.1983 by virtue of his seniority

Yy - position in the cadre of ASM in grade Rs.425-640(RS).

: 20. That in reply to the contents of paragraph 19 of the
| petition it is respectfully submitted that Sarva Sri M.S.
w Usmani and S.S.Singh were empanelled as Station Master in
| grade Rs.455-700(RS) against 10% ograduate gquota, for

| which, the panel was announced on 27.09.1983. They were
- alsc empanelled as ASM in grade Rs.455-700(RS), under
*%‘\ cadre restructuring. Hence, they had two options before
| them, i.e. either to seek advancement in the category of
! ASM or SM in grade Rs.455-700(RS), for which they were
o empanelled on 27.09.1983 against 10% graduate aquota.
j;:, f ‘These persons were given advancement as Station Master
: and were assigned seniority 1in accordance with the

“ : provisions of paragraph 302 IREM.

21. That in reply to the contents of paragraph 20 of the
ﬂ petition it 1is respectfully submitted that the crucisl
‘date for implementing the restructuring was 1.08.1983. In
other words, the eligibility was to be seen as on 1.08.83
Sri R.K.Mehta was first promoted as ‘Station Master In
grade Rs.550-750(RS) on 1.08.83 through modified
procedure applicable for non-selection post and thereater
w he was empanelled as Station Superintendent 1in grade

Rs.700-900(RS) with effect from 1.08.83 under cadre

restructuring by following the normal selection procedure

N
) :3“22. That in reply to the contents of paragraph 21 of the
petition it Is respectfully submitted that the normal
Channel of Promotion Chart, which was in vogue on 1.08.83
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| was to be followed for the purpose of restructuring in

A order to fill up the vacancies existing on 31.07.83 and

| those occured on 1.08.83. Accordingly, Sarva Sri Imtiaz

‘ - Ahamad, Gopl Singh, S.D.Kharbanda and S.P.Gupta, who were
the regular incumbents of grade Rs.550-750(RS) on
31.07.83/1.08.83, were promoted as Station Superintendent
in grade Rs.700-900(RS) in accordance with the provisions
of the promotional chart.

23. That in reply to the contents of paragraph 22 of the
petition It is submitted that Sarva Sri R.C.Srivastava
b and J.S.Lali, who were the regular holders of grade
Rs.550-750 on 1.08.83 in the cadre of Yard Master, were

o also glven advancement as Station Superintendent in grade .
Y Rs.700-900(RS) under cadre restructuring.

| 24. That in reply to the contents of paragraph 23 of the
petition it 1s respectfully submitted that the promotion
orders under cadre restructuring were made in accordance
with the Channel of Promotion Chart.
% - Since the existing vacancies as on 31.07.83 and the
4. vacancies on 1.08.83 swelled due to the reason that the
; increased percentage of the posts were to be filled
through the modified procedure. The feeder post was
S ; already specified in the channel of promotion chart. The
<o petitioner was a regular holder of post in grade
>~ i%@/ Rs.425-640(RS) as ASM on 31.07.83/1.08.83, and as such,by
| virtue of his seniority position, he was empanelled as
| Assistant Station Master .in grade Rs.455-700(RS) from
1.08.83. It 1is further stated that no person junior to
the petitioner has been promoted as Station Master in
Grade Rs.550-750(RS) under cadre restructuring.

25. That in reply to the contents of paragraph 24 of the
petition it 1s respectfully submitted that Sarva Sri
Ratnakar Pandey, Parvez Ahmad and Javed Ahmad were also
empanelled as Station Master 1In grade Rs.455-700(RS)
against 10% -graduate-—quota. They were absorbed in the
cadre of Station Master in grade Rs.455-700(RS) after
successfully completing the pre-requisite training/course
f(ﬁﬁd*The empanelment of various -staff members as Station
5&w2wm, Master grade Rs.455-700(RS) against 10% garduate quota,
et

f
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and their subsegquent promotions on the said posts are in
no way arbitrary or prejudicial to the interest of the
petitioner. The selection against 10% graduate guota was
done in accordance with the rules, procedures and methods
which were in vogue at that time. It is further submitted
that the persons empanelled and promoted agalnst 10%
graduate quota were not afforded any bepefit of
restructuring, rather, they were placed in the cadre of

- Station Master in grade Rs.455—7UO(RS) from the date of

Joining the cadre.

26. That in view of the submissions made 1In the
foregoing paragraphs, the undersigned is advised to state
that this petition 1s devoid of merit and none of the
grounds are tenable in the eye of law. The petition is,
therefore, liable to be dismissed.

Lucknow, Dated : <E§§é1////

November ,1990.

VERIFICATION

I, 0.M.Tic pA%orecently posted as At ﬂ/"m‘”{/p‘
in the Office of the Divisional Railway Manager, NorthernJ[
Railway, Lucknow hereby verify that the contents of
paragraph 1 of this reply -is true to my personal
knowledge and those of paragraphs 2 to 25 are based on

the record and the same are believed to be true. The
contents of paragraph 26 are based on legal advice and

the same 1s believed to be true. That no part of this
reply 1s false and nothing material has been concealed.

Lucknow, Dated :
November ,1990.
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S ' NORTHERN RAILWAY
i ‘ b e e A N
Headquarters Office,
Baroda House,
New Delhi,

No: 757E/85-V~II(EIB) Dated: 9th March 135984,

The Divl.Railway Managers,
Northern Railway,
New Delhi,FZR LKO MB ALD BKN & Ju,

N O# ‘ :
o Sub: Re-structuring of the cadres of Traffic Staff,

. The implications of implementing the re-=gtructuring of the
-~ . Cadres of Station Masters,Yard Staff and Traffic Insp.s hawe
Y been discussed in a Joint informal meeting held in the Chakbber
' of S.De(IR) on 29th Feb,,1984 with General Seceetaries of URMJ
NRMU, In part Supersession of earlier decisions the following '
decisions are issued, ,

1 Crucial date for implementing the cadre restructuring af
;- Iraffic Staff,

| The crucial date for determining the suitabiliti of staff
j for promotion against the upgraded posts of SMs & Yard
; staff will be 14841983, In case where there are vigilance
(i Cases or any DAR case a after 1.8.1983 in the case of SMs/
7 Yard staff these will not have any effect on their promoe
‘ tion but will he taken into account after the have been
. promoted against upgraded post,

v 2. Channel of Promotion

M . .
4 In regard to the implementation of cagre re-structuring in
- ~ the categories of Transportstion Deptt, the existing chan.
‘ ‘" nel of promotion will be followed, -

3.2' Absorption of Station Masters grade k.425-640(RS)on abolition
. of the grade of k&, 425-640,

As e result of abolition of the grade of k.425-640(18) of
Station Masters and the prescrihed percentage, there may be
Some of the station mosters gradé R, 425-640 on some

. divisions who could nct be adjusted as Station Masters
__8rade k.455-700(RS). In order to over come this diffi-
culty temporary adjustments may be made by teking away the

, category of Asstt,Station Masgers and these Station

' of SMs grade k.455-700, The posts of ASMs grade Rs.455=-700
'will be restored to their original cadre strength progress
‘ively, ,

fThese Statibn Masters grade k.455-700 thus promoted by
‘adjustment against the posts of ASMs would rank junior to




J
-

C
Peat

N - (2)

a):Promotion dn upgraded posts from ASMs/SMs grade Rs.455-,. ]
to_the post of Station Supdt. grade ks,700-300 e

| In the re-structuring of the cadre of Station Masters a large
' number of posts have been provided in the category of Station
- Bapdts.grade k.700-500,and =s such it is not possible to
£111 up a1l the vacancies in to from the next lower grade
~1.e. 550-750(RS) as per existing channel of promotion.
Hence it has become imperative that Asstt.Station Masters/
Station Masters in grade k.455-700 have to be promoted
directly as Station Supdt.grade 700=-900, on the basis of
~normal manner i.e. selection., The principle for promotion
\ from SMs/ASM8 grade k.455-700 to the post of Station Master
“grade k.550~750 already exists i.e. prorata basis. The same
‘principle of old prorata will now be extended for promotion
from SMs/AS,s grade 455-700(RS) to Station Supdt. Grade
700-900(RS),

'ihuxxhaxxxdackxianxiaxknxpaxxxsupaxnxxiunxuixtkixxaiika:xkxtinr

.The above decision is in part supersession of this office
‘letter No.757E/85~-V-II(EIB)dated 11.1.84 addtessed to DRM/DLI
‘and copy endorded to others, -

H
i
i

b) The Railway Board vide their letter No.E(NG)I-83-PM-28
dated 7.10.83 has laid down that exemption for staff having
put in less then two years of service in the relevant lower
graue czn be considered for promotior to next higher grade
..Sonsequent upon upgradation provided a competency certificate
by a Gazetted Officer of administrative rank of the concerned
Deptt. is recorded.

inthe present case SMs/ASMs grade k. 455-700 are being
- considered two grades above i.e. 700-900 and as such a refer=-
ence to Railway Bozrd seeking clarific-tion is being mdde
Fending decision of the Board it has been decided that the
staff who have put in less that two years service in gr.455=700
‘but are eligible may be called for selection provisionally,
However their results should be announced after a decision
48 received from the Board.

Sd/-
. ( G.Sankaranaryanang
j ‘ for General Manager (P




.. .- - iy > e

Y O TnErn Loy,

EN B L T AT
IRATD AR RPN I N

. X Tiay- -
By, z‘.u'.zsf;p AR A S

1 - LA ISy L I R
L 7RTE/L02w1{B1b} Voo ) | gt

Ire ¥rincipal,
<onnd Training School,
. Lhspoenai,
Hats- Trairing proersmme 2n6 syllabus for stsfé to be
_ promoted ay Jre Iranspor tation Supvrse & Sece ]
\ - ortrellers againgt 107 graduste ouotm,

tefye "!qu:-:’ 0 Letiny Fo82/B/T/2 dated 2141075
. ' ¥ _ ) o
The quastion 01 prescribing s syllsobue for walning of «tai?
, seieciet azsinst 104 Depsetuentsd test in Tran or tatlion
Yy - Deptt. vis wnder consiiwation. The folloving Schenme of
-0 trainlog hae Laen spprovad by the Chief Opernting Supdtyw

~e TheoreticAl Treining 3 Monthp
2e Praciicsd Tralning as .
(1) Asstte Station Master 1
(i1) Guard/TRC ' P
| (113) A Y/ » g v
: (iv) S-gotion Controller 1"
R $3) ¥ith Oy (HC Stock/Dy 15 éaze-
RS CHC 10 hrs. ' A
‘ “ et R cg’é/saanS oy 1Sws.
- Loii) yodeine ot S NY~lre Llom Y t'*(,'a‘_ [ AL VO KR -
< EY uadg'? age of Tneoretical.&sz:'mw Training - 2 rovwihs,
" : Total Purstion do ropimes

The above ie s Bproad patizrn of training mad the hewessiow .

¥
- 8yl1abi will be iefd dowy by Principal/ZTS for the <o
- >hnses of the treining in the School.

i e varigus s

A o thges of practicad o wining on tne
| ivisivua offorte w

| 311 be made tw put thew on indeperncent
Coay simge duoa Ie\-'tgows('ae Jar as poseible) wilck =g
SV aiferent ~ror the posth earller held by the suany

ol do 0

¥/<L3 w3y ensure that necessmy Jovwledge on current Gompl .
topics 1ike "™ Clatims® Harketinig & Salee are aGdad ur to

in hé Lise ou mlhjec:;e to De tsught dur 1ng Schoo]. +
3% 240190E . . ; '

{

£ Se e Con i tito,

’ ! i o "
b . . ) /’\fOI‘ Gener . ﬂf-mugm.(pz
Zopy forwarded for fnformestén B4 necessy retion ko the
Divl.« Supdts DLY 7R ALD LID #B JU & DRK. ..
f;:\g {,/Q e e, \t..{:;f_rui_;:} E—_ " ‘

. . ’
K t JKo T Puse )




) < :’3”‘: (Qq A\
< Before the Central Adninistrative'Tribunalg .
| allahabad Circuit Bench, Lucknoy.
~ .- : v — A .
e

™. - Rejoincer Application
in respect of Counter
Reply received on 10.1.91

Tsﬁ\aNOg 1703(‘1‘) Of 1987
In

Writ Petition No,5660/1985,

G*Dﬂpandeyee@ SsceecoGe0 Ce ec‘ooaeoocpetitioner :
versiisSe

Union of Indgia andg Otheero Coscec o eR espondentse

Rejcinger Application reply to the counter
Application, as referred to above, is submitteg
herewith; with the following growmgds of Def ence
and also parawsie comment as detalled below:-

Preliminary Cbjection |

Q o
\ "deA‘Xﬂ rP'VA’ The petitioner above named very humbly submits
ol

the contents of this re.joincer application, and states

B—-’l ) y\ .:"
-~ on ocath as underi.

m lt’z\)

Subject Rejoincer Application is at the preliminary
stage, vehemently opposes the counter Teply,which :
is sworn in the name of one Shri ?mmarripathi,
allegidg nimself to be an Asstt.Personnel Officer
in the office of the Pivisional Railway Manager,
~ Lucknow, , ,
fy“chwjl7 Tne.Rairway Bearg through its Noﬁificagidn,
éf? hag categorically, designatped only the senior

scale officer to file tre in the cases

‘B
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SR

(B)

(C)_

I/ T

) S };“.;” k‘ |

before the Central adninistrative Tribunal, There ig

no provision in the law that an Agstt.Personnecl

Officer is the competent authoriﬁy te £file the

( ,ewnlrer ' '

Weyanser in this case. The Asstt.Personnel Officer
L .

has not been arrayed as opposite party in the case,

Moreover there is no written authorisation on behalf

of the Government Regpongent Serial No,1 to 4

authorising the Asstt,Persopnel Officer to this effect,
as contained . in 0 6 R 15 C.P.C. 1908 is mangatory -
provision of Law. Reference may be had to Rama Rgkha

versug Union of Inglal A.T.C.1988 P.16)

That in the contents of the counter application,

‘not only the letter of authorisation is missing

but th”ere:is a glaring mistake in not submitting

the specific auﬁhority, Govermment Notification

or Authentic grounds £or deviating from the stétutory
provisibné granting promotions to the Clapse three‘
enployees, as departmental candldates, on the basgis

1s dependative authority/mandcatory directién, relating
to the prospects of promotion and departmental

examinationg,

That in the zbsence of the clarifications which
constitute specific grounds for;nonmmaintainabiﬁity

of the subjeét counter application, the petitioner's
writ pétitioq/r,a,mb;17o3/aﬁ, is likely to 5% dlsposec
off, without giving any credlt to the counter applica-
tion on these priliminary grounds, however, in orcer
to ,to deny the alleged contentions of the counter
application, the following aspects are high.lighteg

in the defence of the petitioner's claim in the writ




op

v | : petition. 8 (1988)A.T.Co Allzhabaa 16 Ram Rakha

versus Union of Incia,
h Parawise. Commentsi..

1. That in reply to para 1 of the counter Teply
1t ig submitted that the petitioner does not
give credlt to the authority of the Asstt.
Persdnnel Gfficer as named above, the competent
authority, to file the counter reply, hence the
\ / : grounds explained in the counter ané,tﬁe absence
of legitimate authorisation, in ﬁavour of the
Agstte.Personnel CUfficer, this counter application
/ amounts to voilation of the provisiong of law,
th eref or e, NOL maintainable before this Hon'ble

Court,

2 That in reply to pafa 2 of the counter application
it is submitted that the petitioner's date of
apﬁéintment mas Asedsrtant Statlon Master hag been
mig-quoted. The petitiouner, through the ajency
of Railway Service commission was appointed
‘ag Asstt.Station Mester ob 11,11,1957 and not
on 28,6438 as containeé in the counter reply.

Tne erroneous date of appolntment, therefore,
mentioned in para z?fthe counter reply,is
wholly misleading and,therefore,from the fact,
relating to the date of appointment.Therefore
the contents of para 2 of the counter reply are

0}5; hereby denled xR®,
o | o
3.l a)

p That t : . :
ﬁf-ef ' hat the contents of para 3 of the counter reply

L

are further rebutted as respondents have relied
upon violation of Service Concuct Rule ang

rezative,puni@hmont v |
4 SIME de A‘nne}!ul‘ s
Ure Au] to th
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( b)

{c)

f

12—
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counter, It 1s categorically stated that the
contents of CA.l are simple,minor penalty which
@0 not standa bar to the petitioner's promotion,
Thus the enumerated punichment ag conatined in
CA.l are arrayed to lend a coloured and prejudlcial
phase to the petitioner’s claim for hig lien
prometion, The comtents of para 3 of the counter

Application are, in this way rejected as not

‘maintainable, under the provisions of Service

Rules.

That it ic evicent from the contents in CA.1

that the punichment after.the year 1984, have
alsgo been includeé upto the year 21_1-1990,which
afé immaterial ang élso cannot be réléteé xx back
to the rest of Tetrospective promotion being non.

existence at the Trelavant date and timée

Tnat the'preju@icevof the respondent ig clearly
prbveévagainst‘the petitioner when the petitioner
was Clsmissed from service vide order ¥o,T674/ |
13/85.1 gated 31,12,1985, forfeiting 28 years

of gervice and this major penalty was hurriedly

veee
se saving device}The

cancelled but in a
respondents had resorted to Saticfy themseléves
by imposing minor penélty viz AIF for one'year

and such a step has been taken to Gefend the

~conduct of respondents without'applying‘their

- mind whether such minoripenalty .can be baseq

while denying the petitioner, the progpects
of promotion to the cadre, The petitioner heavily
relies upon the decision of the(8) 1988 ATC

Chandlgarh Page 496FPPasecen Kumar versus Ingian

Council of 8C.agriculture Researedn
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In reply to para 4 of counter application the

~contents of the subject para are denied in so

far as the petitioner was teﬂporarily promoted,
on adhoc dei° £rom the post of Asstt, étatlon
Magter Srade Rs.425.640 toO the next higher grade
Asstt.Station Master k. 455.700. The petitioner;
ha¢ officiated in the higher grade with effect
from 10,6.78( Alleged to be a local ang adhoc
arrangement subject to availability‘of,regularly

selected candidate)s In tnig way the pétitionef”

‘continued to of ficlate in the higher grade

f5e 455.700 Weefe 10,6.78 £0 1,8.83 when the

post of Asstt.Station Magter got merged ih
accordance with the procedure of re.structuring
and the pptitioner was conqi lered to0 have been
selected In the view of dlspensation of the
proceSS of sglecﬁion,‘by the Haillway Board as
Policy Matter, In this way the petitionerts
promotion in the hgiher grage of k. 425.640 to
455.700 is deemed to0 have been effected £rom

the retrospective date viz.10.5.78, anad the

‘intervening period weeefos 10,6.79 0 31,7,.83

gets merged, in view of the modified selection

| proccaure in accordance with which the modalities

of the selecrion procedure vWere tinally diSpenﬂeé
with as one time exception, In this way adhoe
period of officiation in the tiigher graéeiﬁrom

fse 425.640 to Rse 455.700})1s automaticxkkg and
canngt be dénied ané queétibned a£ this stage,
The peﬁifioner &ﬁ strongly relies on the decision-
as conLained in 6( 1988} h.T+Ce Page 47 Gur Prasdg

versug Union ofvlndia and otherse.

That in reply to para 5 of the counter application
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It 1s most Tespectfully submitted that the

=6=

petitioner fully agrees with the totaliky cuoscribes
: w b

to the contents of Annexure GA.2 wish graghically

depicts the channel of Promotion svailable to

the Transportation Stafg Aang Wwith the impugned

benefits with-the promotional prospects, Hence

- the para needs no comnentsx andé it is adgnitteg

except that the respondents have not rigidly

' CA.2, Therefore the petitioner's prospects of

promotion have been fvhgently denies, for no

fault on the part of the petitioner ang similarly

no notice for ggg:drawing the benefits of promotion
continulty ang merger of the aéﬁg@ period in
denying the senioriﬁy and the consequential
benefitg,have been €xplained by the respongents,
In.reply L0 para 6 of the counter application

the petitioner most Tespectfully submits that

the respondents ﬁave 1llegally ang without any
basis carved out the qlassification of the selection
posts available in the higher categO?iesvés ASMg,
$Ms,T,Ig ang Seation Controller Srade P5¢455.700,

Bse 470.750 for(The.Section Controller)The actual

strength of the gepartmental promotion to the

‘next higher grade was avellable to the extent of

75& of the existlng vacancies which Wwere to be
filled by the departmental candidates, ang the
petltioner was a candigate very much available

3g well ag legible for such pfomotion but his
promotion prospects have been barred'by introducing
104 Sraduate {uota from the serving employees,
witnout any san¢tidn or Provision available in

the IR Eeph qua any other provisions of Service

Eyrze
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Ruies, the change in the policy of promction to the

i
3
il

extent Of 10% posts £or promotees &8s available in the
service cadre anc also against direct a?ﬁoinhees by
introducing a‘competitive‘test in the name and design

of 3racuate nuota is against the proviqiona of Service -
Rules. The introduction Of ﬁaéiﬁg;dihota Schane has
effected in two ways ViZo to the extent of 10% tmiaras
direct appolinitment and cimi]&rly tovard the departmental
promotees .Suctt a change in the deyartmen?al promotion
to the deterlment of the departmental cand idates cannot
noz be maintained as Constitutioﬁg;fov1sxon except that
it amaksks of blind patronage and clearly patrimony to 3
selected £ew candidates by violating the criotple of
selection and promotion, The Railway Board through
executive orgers or a@ministrative instructions cannot

geprive the departmental caqciéatec of thelir cue

promotion, Such protection and change in the uervice

conditions has not deen notified through any Gazette

publication before this policy bas been brought into

effect. The Executive Orders are supplenentary

ingtruction canngt over ride the statutoTy progision and
such insﬁructions in the naﬁ% of Graduate quota has
clearly implemeﬁteévin f lagrant voiiation of the
prevelent Service Rules, Hence the provisions as
contained iﬁ the Sraduate Luota Séhgne are agalnst

the Rulés and also liable to be guashed. The Respondents
are further reqpired.to be put to strict proof with
canction, authority and notification in defence of

the alleged Gracduate Quoha.'The petitioner through

this petition also challenges the avtbemticity of

the selection in the name Of uraéuate uota which

was circulated cepartmentally vide Letter Noo752,EmS/l/

p/T cated 8041976 and subseguently thereafter.
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That tﬁe coentents of para 7 of the éounterzapplication
are the matters of Tecord and details of initial

to provisional grades aé avallablék and ﬁade/effective
WeBekse 1aB.82, foOr the purpoées of proforma fixation
and 1.8483 for the ;urposes monitary benefit and.
calculations, The subjeét para under Treply mskes no
mention of Graguate ﬁuota or any variation of policy
in Trespect of departmental promotions ranging £rom

ghe initial grade to the ultimate provisional grade

similarly Annexure.2 to the counter reply refers to

the stages of promotion avallable to the departmental

éandidates under the normal channel ang also without
any specific mention to this Sraduate Quoté or
otherwise system of promotion. The contents of para 7
are admitted to the extent of grage and écale and
aiéo the channel of prombtion.but 1t is denled that
the same has been strictly applied in the case of

the petitioner and in the event of such non-éompliance
the petitioner was compelled to file the writ
petitienéor seeking an alternative remedy through

the legal forum,Therefore tie replies under para 7

éf the counter application is not relevant to the

extent it relateg to the &llege& Sradudte Wuota,

That in reply to para 8 andé 9 of counter reply

it is most respectfuily submitteﬁ-that the petitioner‘
has securec his promotion in the grade of R5.455.700

as a result of Testructuring w,e.fel-8.82 proforma

and 1,8,83 actual, In this way the refusal of the
petitioner releting to the crucial date 31.7.83 and
ale in the preceding grade kse425.640 is not a

matter to ke considered at the gtage when the
petitioner acqguired his grade m.455.700 as a reéult

of restructuring for profarma fixation @W,e.f.1,8.82
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and for material gaing wee.feleBe83 and ghile igzue
c2onot be rakeg into at the distent date when the
promotion in gréﬁe hsed 25.64C st:00¢ merged with grade
m.4553700. It 1s further stakted that Rly.Board Letter
No.pc/B/lL/éo/Upgraaing/19 dated 29.7.83 contained
the proforma £ixation w.e.f,l,8;82,tne petitioner

therefore, relteratefpara @ of the writ petition,

That in reply to para 10 of the counter application

it is suomitted that Rly.Board ¢ Letter No.PC/111/80/

CUPG/1e cated 29,7.83 categorically proviceg that the

proforma fixation to the next higher grade vize

e 425640 to next grade k.455-7C0 got mergeé and

the behefite ag proforma fixation were allowed we eefe
1.8,82 and for the purposes of monitary calculation
.and payment it was fixed as 1.8.83, In the natural
coralsry and the instructions contained in the sala
letter’of trie Rly.Boaré the petitioner, gecured his
promotion cadre to R50455.700 autcmatically due the
merger of the gracde with higher fixstion in the grdde
Rs 0455700 anc this catinot be giffered by arbitrérily
assigning the‘date from 1.,8.83,rest of the contentsg of

the subject psra 10 ale aamitted and neecd no comment,

Trnet in reply para il of the counter agplication,it is
zuomitted that the para does not relate to the petitione
claim uncer dispute,Hefce no comment are needed on this

agspect,

Tnat in reply to pards 12 andé 13 the petiltioner
reserves the right to contrecict the contentg suitably
at the time cf slgument becalse N0 controversy or mis

conceptlon &g alleged in the paras, have peen incalcatec

e { ¢ i
in the petitioner's writ petition, ience the contents

.1. - G 'ea 3{} "
. ¢ (; tj}(.a o f’{‘, lf‘ F e



the petitioner

cn the pagis of which
otlon 1n which

dTe rotelly

& .
are relterdteo,
any otherl

*seeKS hie gepartmental prom

Luots/fixetion £CT sracuate Juote etCer

misconceived,

a 14 of ¥of the counterfapplicatiek

Thag in Treply tO par
concedes £0 the

120
| rhe petitioner vory humbly sucmits and
nts which need no furthel elaberaticn but at the

ntg nave erred io ignoring the

conte

officlering premotion of the petitioner WebefolDala78

e of restructuring on 1.8.83¢

and cnward +ill the cat

NS Gince the curation of officiating in higher grade vize

ps 6455700 £o0T & consicerable perio¢ of more than

five years. ihe right of the petitioner’s promotion

o the grade of 1455-700 have béen fully perpetuated

and thic right

rion, bccause the concept of'aéhoc promotion relates

to & seort guration of 3 to 6 months only beyond tha

the Conﬁirmdt10n of the head of the office/ung must

T ] 4 ) ; 93
be obtaineds Since the petitioneryaghoc promotion
’ /

continued in the grade #5,455.700 ang the petitionJ

Xf/ \
b , hag asctually shouldered the hgiher responsibility,

e the post and was paid salary of the Trespective

‘ané‘posﬁ for more than five years., Hewas to b

in tbe next higher grade fse 550.750 rasing th¢

petitioner' s pay to‘the next availsble highef/

after the existing £factual grade of Red455-

this way the Tecpondentg have forfeited th

of nis officiating grade hs«455.700,while

| and allowing only ko the gdrce of Rse455

Cyiﬁuﬁsﬁ7- ' policy decision of restructuring by al]
Y it ,

%’ petltioﬁer the grade of 15,455,700 is

by the analogy of ignoriny five year

romot 2 e , .
jo cmotion ané the benefits of inter

gradge tixation in the grocess of
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‘The petitioner ¢id not ask for two grage promotiong

bur 1t was simply emphagise¢ that the higher grade
offiéiation which wag granted to the petitioner not
by usurping ahyboéy's right of promotion but by
clear.practiéal atd functional officiating penefits
with the right ofpféokestdon of pay and incrgneﬁts
relatlvely, Therefofe the petitioner‘s fixation after
the restructuring coulé bave been arrived as by merging
officiation pericd In the grade k.455.700 and aleo
oy granting the next higher grade promotion in Rs¢550-750,
The petitiiner was very much ready and available to
face the process of selection 1f at all reguired but

A : : Ny
the forfeiture of the period of offig%@ion and reufixatfz
in the gradg of k.455.700 against the next higher grade
gvailable for £ixation in grade fsa 550n750 was denied
to him, The sequence of'the-grade & &k switchman if
rightly applied in the case Of the.petitioner the next
higher grade promotion k550750 ig readily availakle
ag & Cthlgeylence of'restructuring‘as admitted in the
subject para that the switchman holéing grade of ke
260-400 Wére replaced by the 0 éw gragde h§330m560,
similarly'all the Incumbments including the peﬁitionePM«/
holdinyg the grade £.455.700 autematicaiiy get restnuctuie
in the gradée 15.,550.750. The bone ¢of contenticn in the
petitioner' s case has given rise owing to make
adjustment/fixation of the petitioner's officlating
perioc¢ in grade Of Rs~455.700 W €ef e 105,78 xm&.to
1.8¢83 during which the officiation period &= validly

continued and thus arose no wuestion of reverting the

~ petitioner from the officiating post, Therefore not

grenting the petitioner the next higher grade £rom

ks 455.700 to ke 550.750 amounts to misinterpretation &

f

Senial accrued ang acyuired benefits meaning thereby
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a substantisl loss of the higher grade fixation of

pay anc promoticn in the grage of ke 550.750 goncuféntiy
and prospectively, The contents that petitioner was

'i

promoted as ationmaster gradge k.4)5 €40 iﬁ the year
1982 which was alleged to hhave been déferred Lo 14.7.83
ag a result of refussl tolpromotion ete, do not account
for the consegﬁential promotion to’thé bhigher grade
Rs 04 55 . 700 wﬁe;ﬁ@ 10,.6,1973 dméltne.date of restructuring/
calres it ig further stressed that C.@.3 ags containeg
in thé annexure/Craer of the Gl P) Vige Letter Né,
757.5B/85. V. II{ EIv¥) daieé 993;84 does not cope with
the eVentuality of thevintervening.perioé of promotion

\
in the nigher grade £for long duration of more than 5 vea ré
Unéer‘the circumstahces of such prolonged promotion
the sanction of the G.M.(¥} is implied and the seriod of
promotion in the higher grade cannot be.implied with
ag achoc/rertuocus of flating and short duration,
Therefore benefit arising out of such prolonged period
of officlation cannot bé Cenied while fixing the

petitioner's pay in the higher grade as a conseguenge of

R

e a ks e

1’%

the restructuring., ) ' ' ““

-

That in reply of para 15 of the counter application,it
is submitted that the concept of Sraduate Quotavas
introduced on 18.3,1972 by the RlygBoard in order to
provide limited departmental competitive exsmination
amongst the serving gracduates, in theAname and search
for talent to provide better avenues to the serving

gracuates etcewas a misnomer anc misconceived stragegy

hatcheg by the Board simply in order to extend patronage

ané¢ gromotion to certaln protages or selected fes for

" .
the purpose of grqﬁing out of the post,promotion to the

l

hiigher grade and mady such person had been choosen £o be
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Ee—=g granted promotién to higher posts in the name

of 104 Sraduate juota, This avenue wag gﬁrveé ouk

- clangestively andg in orger to pa*fonaqe certain
candicate of *he consultative transac“ﬁonb helé by the
departmental cancidates anc the Uhion Of ficials 4n the
name of joint consultative committee to which the Minigtry
of ﬁa¢lway¢ succumbed to andé the 104 Graduate Qﬁota was

]

made auk the out.come of SUCh mechanisation@,The unigue
as o,c‘/(/
anwﬁuot O: thig araodate «U0td and itgs beneficiaries

cdtegorlch ly avoigd:.

{a) pivisional Fersonnel Officer Letter Ng, 752&;5mf1/D/T

dated 8,4,76,
\b} Caption Slection for the post of Section Controller/

AYM/SM/ASM in the revisecs scale 470..750/455.700.
{¢) Serving Graduates belgw 33 years of age 60-694,72e

(&) dritten test on 25,4,76,

In acdcition and continuation of the letter oaﬁ?c 8.4 .76

~the next Notification by the Headyuarter's Cffice signed

by :;',z»fﬂ(‘i:) NpLS viée et ter No, 757.F/103/%/v da't.ec} 19th,
January, 1978 with similar contents except that the age

of the eligibility was enhanced f£rem 33.yeérs to 35 yearg
Keeping other conditions intact, The peculiary feature of
such Notification wag that the kenefits of promotion wag
avalilable to the canéidatés‘of both gréups of such
Gracuate -ucts Examination{ 1976).1978 gategq back to
183,72 irrespective of cohsiéeration whether the |
appointee wag in Lhe cadre of aypoin‘men* at the
re¥evant date and time er not, The subject Craduate

‘ucta Examination ag alleyed in para 16 of the C.A.
patently attacked the bendfits admissible to the
departmental canéiéates'id respect of thelr promoéion

as well as the direct ¥recruits anc AWERB Ovel and akove
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granted such Graduates the benefits of the senlority

with effect £Tom 18,3,72, Tt would not be out of place

to mention that some of such promotees in benign shadow

of Graduate wuota with km the promise of implied seniroty
penefits to the promotes grade respectively with effect

ca o e W b
from 18,3.72 w2¢ met not“employment itself, To juote
some of th specific reference the hon'ble court may

be pleased to sumnon the service records of Shri K.D.

H

yukla ang Shri S.8.Tandon wihc have been appointed in

o3
o

s
ol

e Raillvays as ASM on 4,10,1977 ang 3.7.77 recpectively
ang have been promoted to the next higher grade on
the basis of the go called graduate yguota examination

nel¢ egaingt the available vacancies and seniority

benefits since 18,3.72. The petiticuer under the previle

of refuting the contents of para 16 and its relevancy

with pc}rd 302 (}f, ImReE@Mﬂ

Trat in reply to para i7 of the counter a;pliéation
the petitioner most respectfully submits that in view
of the Joint petition for setting aslde such cacual

beqefits in the name of Craduate wuota ,the Rly,Ministry

*n

wag pleage to Tevise the prescrived jualificstion of thg
g &£ ES i ¥ fo b i

A for initial apgointment ag graduates.Therefore
the free will of respondents granting £illing to pick

Up anc cfioose method was carved but already much damagé

hggvoeen cauged to theipetitioner and the other-alike
in the name and guise of the gracuate yuotd and

the subgeglent promotional chances,Such policy @ecicion
impunging upon the serving anployeeé éepartmentally
legicle cannot be isolated to suffer their chances of
thelr advancement arb;trarilyaﬁara 302 or any other

proviso in the service Tules does not come to reccue

of the mxaxwﬁ&kknkﬂsxx anamolies perpetuated against
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agxieest the priveleges of the serving departmental

gugloyess,

That in Teply to pare 13 anc 19 of the ~ounter
agglication , it is submitted inet the joint

consult=tive twcninery an¢ the Ministry of Railways

Tharoagh

e the ayency of Rly.losTd have granted un. ualifiec
wenetlts in the name of GraéUﬁte wuota illeyally and
arbitrarily and also ejyainst the Service fules through
thie Sxecutive (rgerg and sdministratige instructiong

vy cfeating and preserVing certain prometioﬁ pocte

to the Sraduate wuote Poligy, which asmewnt %o change”

in tne employment an¢ gservice conditions for the
petitioner wltaout any gazette Notification or statutory
amenaments to the Service Ruleé g réguireé uncer lawe,
Therefore the contents of psrag are denied¢ 2s not
maintable in the e7es of law as :the oro.rata aistrboution
or posts cemarcating 754 of the vacancy £o tne rankercs
zné¢ 104 to the gracuates in aceition to 154 for the
wrarfic agyrentices(ajyainst 254 girect dappointees i¢
pernlguous and arpitrary ang divesting of wvested legal
rights w0 the ceparimental candidates,) Rest of the

paras shall pe cdealt with at tne time of aryument,

fnat in Teply to para 20 of Z. 4,it is cuomittec that
¥x 104 Sracuate Juota wag announcec £or £111ingy up
certaln candlcdates Jho hag neither gossesseé ceniority
in the grade nor hagd ceen promoted againgt the 104
sTacuate quote in the face of promoteees, The Formation
of Jracduste juota was done just out of the way and ig
order to wenefit certain candlcates out of twrm.The
promorion in the name of Sracuate Juota was macde agalnet
direct recruiwment,ifie inter.se seniority oi the

Qs
setivioner, herefore ,Cennnt ce i nored>ﬁn the
P g

P o B . 3 -
petitloner ceing 2 promot ee, Geserved to be ranked




| senicr.u{ the g0 called Sraduate Wuota canéiéates«
Tne provision uncer pars 302 of tne I@h.h.hgxherefo”
gannot De interpreted sgeinst the spirit of the basic reyuire.
. ment which prescribes that the promotee shall rank
| senior to theg direct Fecruitment un der fre cal¢
.
Sraduate uuotq/igficy of Sraduate louta, hag keen
finally scraped since 1982 when the basic qualiﬁication
Lor the post of ASHM ang Guarés has been prescribed as
Gracuate,Therefore para 302 anc the relative promotion
of the Sraduate wuota ang Promot ees on the bagigs ¢f
N one time provision does not‘entitie the Sracuate
<U0t& promotees for the post of ASHM in the grade of
k0455u700¢ Conclusively the further advancement of
the candldates enpannellec wmaoer 10% Graduate Qugts
as &AM in gradé 455@700, 38 a Tresult of cacdre restruc.
turing cannot be congiceregd £or advancenent ag Station”

lasterg

b
ot

0 grage fs 455m100. In‘this way para 20 of the
Cobis raiseé a bone of contentieon tovards itg maint@inabiﬁ;
A ty in respect of the seniority of the retitioner, HOWQVGT%;
it m3y be observed that subgeguently thereafter the
;/ policy of Graduate wuota has been denownced ag it was

void ab.inidio.

17, That in Teply of para 21 of the counter applicatxon,
it is respectfully submitted that the Tespondents
have dlstarted the petitioner's case while citing
the case of Shri Hﬁﬁpﬁixkﬁ Mehta, Shri ﬁg“QNéhta hasg
never joine@ ag &M in grade 550.750 on or aftér

. 1;8583 as a réSult of Testructuring, The avermen* trat

Shri Mehta Wag yromotao as ASM Grade 550.7 O on 1,8,33

}9ﬂ unéer cadre restructuring and there after he wag gnpanglled
W/j ’

%a/

as Station SBuperinten.  ent w,e.f. 148,33 in the next higher




S | . | §;€;//

Y

%véﬂz 5 0 TOUL200 (Gtn.Supét.) «Ine benefits of twice TeckTuotuUTiNg
anC'ﬁ}thU* holcing celectlon For the pogt of Zensupdto

grace w°70umﬁ00 gvicently presents 4 contraciction ol g

» g
A If : . N P . ” - ' - I
Ny chapement guomitted in aTa under Tef erence. :OWever =g
czme Lenefit hag been ¢enled 20 the cetitioner,nence
para 21 of the C.hels not admitted as scrted thierein.

13, Thet 4n reply to gala 22 ané 23 of the Cehe, it 1Is submitted
that &/8rl Tmeiag ~hmad, Sopl cingh, a.B.lharcanca and Snrd
ug;cbhﬁha sne cimilarly & Enri Releorivastava, Jetslall etce

. {(,?a_ﬁu}\/ N
\\/f wele not whe Bfgler bolaers of he grdoe ag whey JWere R

@

grantec e higher grace Lrom 790455.700C %0 %.550.750 on

¢

1.8.33 ag « result of Sraguste QUOﬁa/R,T@&aSelegtlon ous

-y

je &g peculisr that tne aforeseld gersong Were giv “he
sevancenent dag Stn.buperintencent WaCefelo3e33 in grace

fs o TO0m2 52 which w@es a selection POs%e In zhis way <he
person enumeraiec in the preceding para have fecuTed

v

counle benefit Weeofol ov033 in tne caére of kkxkky farc

pagcer/Tele OT wnich “hiey were not entvinled,whereas .
whhe pelioicner wap-Sarrived Off nls TregolsT premotion

For which he wars enticled undar 75/4 promotee yuota Jnc
cr.us dhe cauce of aprlicant was celeated illegallysthe
ecponcents h&vé wrongly suoted she cancicature of hrd
Tmikiaz snmad,Fopl Bingh, Sﬂme%arbanéa, S@qu}upf;{;;f{oﬁg
Grivistava a0¢ JeSelald, aho have besn selectod =palnst

shie 04 Sracuste <Uotd SNCHKE such promotion ig ossically

crroneous witnoui azny precedence of anticldente  Inerecore

the convents of puld 22 g Q) sre ¢ ¢
. gl f
cL :,.~fd 21 dnc
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o ciriclation in zhe next cigher jyrdce £rom k.4 25.640

20 Ree 455.700 on wolch whe . cecltioner continued t

offfclate under cleal vacincy :né on the Dagis of hic

SENLOTLILY wWotele lUave 7B and nas earnes nis inaremente
in e soime Jriadessheresore wnean 1t comes fo ihie ghage

- §

Testructuring on l.3.33,the yromotion of =he

[

¢

petitioner Lo e gracde t..455.700 Lg sutomatic and

che Televant venerlts cannot pe ceniea to the peritioner,
walle congicering dim Jor penefls off Te.structuring

frem the grace kse455.700 20 gTrade 5.550.750, The Rule

of continuous offisiation ot tnhe nigher sruace Provided
tor the meryer of the entire olficiuting

the promotion grace. Tt is,whereiore,wrony to state thot

the pevitioner ha¢ no right fowarés gromeotlcn from the

ceemed grace of officiating 1o Agit ,S.Ve in *he Jriade of

A

o gk R 3 I N O, . 2 =
) 5760 wiideoti enviz leos nim ¢ Wie veneris of cafre

w

TeestTucturing woidch wae admicsivle o the setitioner

@

nothe jyrace of [2e550-750 cutematicelly .n¢s furkher

frie

like other incumbencsg, e shioulc e zreated ag having
Leel premoted Lo the post of SM on grace &g550m759

whiloh became wviu: z0le under cocrle restructurin ny with
effect iTom 1,3.83. The setitioner hiss Leen slic)ecter

Lo sSuiner whe .oss Of 5 yesrs

cagaclty ag &M In yrade 1£,455.700 on the boele of

reUired Hxm s

cor which thay have palsé the ¢ifference of offigi:%ing
pay and Teyular incrementg in the 3rade R:,455.700 as

LM, moreover no se.ectlons <ele neld during the

period of petiticner’s ofEiciakion In the prececin

g
Live yeaTs geriocdslrerefore the .etitioner cannot pe

cenlied o restrograde positionon the date vizel.8.33
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wiien the femstructuring wag made operetive and others
similarly placed like the petitioner have got the .
bénefigs £ f8901ﬁ? of £iciating periocd, The claim

of the petltioner was forfeited interpolating the ;
one time Sraduate wota Scheane end the petiticner was
wrongly superceded even ‘m *:"‘ﬂe( gragegromotion,
Therefore the ingtences of Graduste Luoka TTOMOLees
alTe to the déterimen& of the Péﬁitiener which is

belng

€34

ought by the way of remnedy before thig Hon'ble

-Court,

That in reply to para 25 of the counter aprlication,

e s Sunmittéd'that but for the impugneé schene of
Sracuate <uota which was without any srececence b;éﬂ
a¢opted, in order to jeoparadiseq the petitioner® s
interest, thele agpeals to be a clear vholation

of the Service Rules in go far ag the Scheme of

madre Testructuring mfwas made operative., The

respondent have agaln stiteg wrongly tﬁat the ptémotees
yncer Graduaté guotd wele not Jranted benefits 6£
fesasﬁructuring@ The benefits of rewstracturing e%&nﬁk“
universally maae apglicacle to every class of gerving
employee by grancing upgraded pay and promoetion,
which nave not been alldwe& to #he petitioner

in so £ar ag it has not been consicered in the case

of the petitioner that nis five years period of

" officiating in the grade .455.700 very much

entitled him to the Densfit of Testructuring by
the 6octrine df merger of Officiating pay anad

period into the promotion grade.
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s simja Dutt Poancdey son of Late “arain —SEcTer Dutt
;{ Fencey Tegicent of village Sumanaphar(®ure Katral \ {

Post e Ce OOt Ean sy :
Post Imamaur Listi.Sultanpur (UF),the peti.ioner

i b 4

in hie TaleNo, 1703/1987 ¢o heresy certify tha%t +<he

contents of the #Tecent re-jeinder applicax

s

on rengin

bl

Zrom p4ra 1 o 20 :re baged on fackts,Tecords of “he

[ | groceecing and neihing material hae Seen concealed,

Voo g

i atedes 13.02-1992 { GaDePandey )

applicant.¥etitioner,

‘ Névogat e, Lur:kncw N
B coungel ervgeﬁitiQneF. | .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW
T.A.No.1703 of 1987(T)

| Sri G.D.Pahdey ..Applicant
i

! ’ Versus
} : Union of India and others

.. .Respondents
To:-

h

} ) v

' The Deputy Registrar, ,

| Central Administrative Tribunal,
d Lucknow Bench,

Lucknow

Subject:- Applicant for issuance of URGENT Certified

Copy of the ‘judgment of this

Hon'ble
Tribunal dated 5.08.1992 in T.A. No.1703 of
1987(T):

Sri G.D.Pandey versus Union of
India and others.

It is most respectfully submitted as under:-

1.

That in the above mentioned case,

I am the
counsel for the Union of India (Northern Railway),

but the certified copy of the Jjudgment of this
Hon'ble Tribunal dated 5.08.1992

which ought to
: have been issued to me

was issued to some other
person interested in this case

2. That Certified Copy of the judgment of this
S Hon'ble Tribunal dated 5.08.1992 is
s

‘ required by me for perusal and record.
.‘1 - .
‘§;§%i,//7’/77 '
e,_' )

urgently

: PRAYER
% ff

i WHEREFORE, it is most respectfulky prayed that
; an URGENT CERTIFIED COPY of this Hon'ble Tribunal
E ~ dated 5.08.1992 passed in T.A.No.1703/87(T): Sri G.D
i ~ Pandey versus Union of India and others, be issued
i to me on payment of necessary charges. For this
ﬁ purpose, Indian Postal Order/s is being,5enclosed
ﬂ herewith. -

lmew @3 . ‘ o 9L Eol = 7/

- ,(?//' | .

Enel \ch \%oh W—-i[-,i(éis;" g~ %

| .2 .8 Por R

; Lucknow, Dated : kSiddhafEH—%§;;;7_—
f February 1%,1993

Advocate,
‘ .+ Counsel for Union of India/

Northern Railway.




